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Report of the Joint Committee in Compliance with the Hon’ble 

National Green Tribunal, Principal Bench, New Delhi Order dated 

21.11.2024 in Original Application No. 1264/2024 in the matter 

of Nayaka Soren Versus State of Jharkhand 

 

1. Introduction 

 

The Hon’ble National Green Tribunal (NGT), Principal Bench, New 

Delhi in Original Application (OA) No. 1264/2024, in the matter of 

Nayaka Soren versus State of Jharkhand, taken suo-motu 

proceedings on 21.11.2024 based on a letter petition dated 

13.06.2024 sent by Shri Nayaka Soren, Mukhiya, Gram Panchayat 

Ghagharjani, resident of Village Renikola, Post Devpur, Panchayat 

Ghagharjani, Block Hiranpur, District Pakur, State of Jharkhand. 

The applicant has alleged that there are six stone crushers, namely 

1. M/s Ajhar Islam (Stone Crusher and Stone Mines), 2. M/s Black 

Diamond Stone Works, 3. M/s Laxmi Ganesh Stone Works, 4. M/s 

Maa Tara Stone Works, 5. M/s Mili Stone Works (Stone Crusher and 

Stone Mines), and 6. M/s Asraful Shekh, engaged in stone mining 

and crushing activities. The dust emitted from these operations is 

causing air pollution leading to environmental damage and serious 

health hazards for the local people. Further, the transportation of 

minerals is not being carried out in accordance with environmental 

norms. Heavy blasting operations undertaken for mining purposes 

are also endangering nearby constructions. Based on the letter 

petition of the applicant, the Hon’ble NGT registered suo-motu 

Original Application and passed the following order dated 

21.11.2024: 
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“…we find it appropriate to obtain a factual report and for this 

purpose, we constitute a Joint Committee comprising Central Pollution 

Control Board (hereinafter referred to as 'CPCB), Regional Integrated 

Office Ministry of Environment Forest and Climate Change, Ranchi, 

Jharkhand State Pollution Control Board and District Magistrate, 

Pakur. 

 

CPCB shall be the Nodal Authority for co-ordination and compliance. 

 

5. The above Committee shall visit the site, collect relevant information, 

interact with the stakeholders and submit a factual report within six 

weeks.” 

2. Formation of the Joint Committee 

In compliance with the Hon’ble NGT order, a Joint Committee was constituted 

comprising of the following members: 

 

i. Shri Mrinal Kanti Biswas, Regional 

Director & Scientist E 

Central Pollution Control Board, 

Regional Directorate, Kolkata 

(Nodal Agency) 

ii. Shri Sandeep Nandi, Scientist B Regional Office, Ministry of 

Environment Forest & Climate 

Change, Ranchi  

iii. Shri Rajesh Kumar, District Mining 

Officer, representative of Deputy 

Commissioner 

Office of District Magistrate, Pakur 

iv. Shri Rajiv Kumar Sinha, Regional 

Officer 

Jharkhand Pollution Control Board, 

Dumka 
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3. Site Visit 

The first meeting of the Joint Committee was held on 12.12.2024 through video 

conferencing and it was decided to visit the sites during 19-20th December, 2024 

in presence of the Stakeholders and Applicant. 

The Joint Committee during the site visit interacted with the applicant, 

stakeholders and local villagers. During interaction with the Joint Committee, 

villagers stated that “the effects of blasting are observed when the blasting takes 

place in mines. Village buildings shaken during blasting.” 

Site visit was carried out by the following officials.  

1. Shri Mrinal Kanti Biswas, 

Regional Director & Scientist E 

Central Pollution Control Board, 

Regional Directorate, Kolkata (Nodal 

Agency) 

2. Shri Sandeep Nandi, Scientist B Regional Office, MoEF & CC, Ranchi 

3. Shri Rajesh Kumar, District 

Mining Officer, representative of 

Deputy Commissioner 

Office of District Magistrate, Pakur 

4. Shri Rajiv Kumar Sinha, Regional 

Officer 

Jharkhand Pollution Control Board, 

Dumka 

5. Shri Amul Kumar Soren, AEE Jharkhand Pollution Control Board, 

Dumka 

6. Shri Siddharth Jain, Scientist ‘B’ 
Central Pollution Control Board, 

Regional Directorate, Kolkata  
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Figure 1: Google Map showing alleged units in Pakur stone mining area 

4. Observations of the Joint Committee 

In compliance with the Hon’ble NGT order in OA No. 1264/2024, Joint 

Committee inspected all the alleged Stone crushers and mining units to 

assess the impact of crushing and mining activities. The Joint Committee 

also interacted with the concerned stakeholders during inspection including 

local villagers. The allegations and detailed observations for each of the 

alleged units are summarized below: 

4.1. M/s Azhar Islam 

Two different units are operational under the same trade name i.e. M/s Azhar 

Islam. One of these units is a stone crusher unit, while the other is involved in 

stone mining operations. The Joint Committee conducted the inspection of both 

the units for assessment and compliance verification. Detailed observations of 

both the units are summarized in the table below: 
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4.1.1. M/s Azhar Islam (Stone Crusher) 

Sr.No. Item Details and Observations 

1. Name and location 

of the Unit 

 

M/s Azhar Islam 

Proprietor: Shri Azhar Islam 

Address: Mauza -Belpahari No 65/71, Plot 

No. 95/P, J.B. No.- 57, P S –Hiranpur, 

District –Pakur 

 

Area: 06 Bigha 

2. Industry 

representative; 

Tel./Fax/E-mail 

Shri Dilbar Hussain, Staff 

3. Date of visit 20.12.2024 

4. Industry type Stone crusher 

5. Operational status Found closed during inspection (Figure 2) 

6. Consent status CTO has been granted vide JSPCB Ref No. 

JSPCB/HO/RNC/CTO14516733/2023/1321, 

dated 28.07.2023, valid upto 30.06.2025 

7. Consent Capacity Stone Chips – 9000 Cft/Day and Stone Dust 

– 1000 Cft/Day 

8. Dust suppression 

and sprinkling 

arrangements for 

wetting of the 

ground and control 

of fugitive emission 

Water sprinkler facilities are provided at the 

conveyor discharge point and crushing 

section. Along the boundary wall, sprinklers 

are arranged; however, the requisite designed 

nozzle-type sprinklers have not yet been 

installed. Additionally, one mobile water 

tanker has been provided for water sprinkling 

inside the unit premises and roads. 

9. Wind breaking walls The unit has constructed a pucca boundary 

wall in the south-east and south-west 

directions, and a tin sheet boundary wall on 

the remaining side.  

10. Covering of Screen 

and crushing 

section (Primary 

crushers, Secondary 

crusher & Tertiary 

crusher) 

The crusher screen is covered with tin sheets, 

but the crushing section (primary and 

secondary) and main hopper is not covered 

from all the three sides. 
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11. Conveyor belt 

covered or not (if 

yes, conditions) 

Conveyor belts are covered with tin sheets; 

however, it was not adequate and certain 

portions at the conveyor section was in open 

condition. Discharge chute is not provided at 

the final discharge point. 

12. Status of green belt 

along periphery of 

the unit 

The Unit did not maintain tree plantation for 

creating green belt as per CTO conditions. 

13. Roads Pucca road not constructed. 

14. Display Board A display board has been provided at the 

entrance of the main gate. However, the name 

of the proprietor, contact details, production 

capacity, and validity of CTO were not 

updated. 

15. CCTV/PTZ camera CCTV camera installed 

16. Covering of vehicles The unit was found closed during visit. 

However, the truck driver showed the 

tarpaulin used to cover the stone chips or 

boulders during transportation. 

17. Source of water The unit is having 1 no. of borewell and a water 

tanker with a capacity of 1,000 litre for 

commercial and domestic purpose. 

18. Availability of 

records of receipt & 

dispatch of 

materials at site 

Dispatched records are maintained. 

19. Action taken by 

JSPCB 

The Regional Office, Jharkhand State 

Pollution Control Board, Dumka, has issued a 

show cause notice to the unit for non-

compliance with CTO conditions, vide letter 

no. 1182 dated 02.07.2024. 

20. Recommendations: 

1. The primary and secondary crushers should be enclosed with tin 

sheets to control dust emissions. 

2. The main hopper should be enclosed on three sides, leaving one 

side open, with the top covered with tin sheets to minimize fugitive 

emission. 

9
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3. The unit should ensure the conveyor belts are covered and a chute 

at the material discharge points should be installed to prevent 

material spillage and dust. 

4. A pucca internal road should be constructed and regular cleaning 

should be carried out. 

5. The unit should install the mist type water sprinkler system at 

crushing section and fixed-type water sprinklers in the mining 

area. 

6. A display board should be installed clearly stating the name of the 

proprietor, contact details, production capacity, and validity of the 

Consent to Operate (CTO) & environmental parameters. 

7. Transportation of stone chips, boulders and stone dust should be 

carried out in tarpaulin covered vehicles only. 

8. Three-tier plantation along the periphery of the unit should be 

done. 

9. Housekeeping should be improved. 

10. All operational records, including compliance and environmental 

data, should be maintained and readily accessible on-site for 

review and regulatory purposes. 

 

4.1.2. M/s Azhar Islam (Stone mines) 

S.No. Item Details and Observations 

1. Name and location of the Unit 

 

M/s Azhar Islam (Stone Mines) 

Proprietor: Shri Azhar Islam 

Address: Mouza- Jiyajori & 

Belpahari, Plot no.- 239,240, 242 to 

246, 248, 249 & 95/P, P S - 

Hiranpur, District -Pakur 

 

Area: 4.76 Ha 

2. Industry representative; 

Tel./Fax/E-mail 

Shri Azhar Islam 

3. Date of visit 20.12.2024 

4. Industry type Stone mines 
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5. Operational status Found closed during inspection 

6. Environmental Clearance  Environmental Clearance (EC) has 

been granted by SEIAA, Jharkhand 

vide Ref No. EC/SEIAA/2015-

16/1575/2015/2270 dated 

30/12/2015 

7. Consent status CTO has been granted vide JSPCB 

Ref No. JSPCB/RO/DMK/CTO-

19282356/2024/155 dated 07-06-

2024, valid upto 24.02.2026 

8. Consent Capacity Stone Boulder-606 TPD 

9. Dust suppression and 

sprinkling arrangements for 

wetting of the ground and 

control of fugitive emission 

Mobile vehicular water tanker at M/s 

Azhar Islam (Stone Crusher) is also 

used for water sprinkling at roads 

and dust-prone areas inside M/s 

Azhar Islam (Stone Mines).  

10. Demarcation of leased area Demarcation has been carried out 

around the leased area using 

concrete pillars and wire fencing. The 

mining activities were carried out 

within the demarcated area 

11. Status of green belt The Unit did not maintain tree 

plantation for creating green belt  as 

per CTO conditions. 

12. Blasting Operations As the unit was closed during the 

inspection, no blasting-related side 

effects were observed. However, 

villagers have stated experiencing 

vibrations shaking buildings during 

blasting. 

13. Display board A display board/sign board has been 

provided inside the unit premises 

with information such as the unit’s 

name, address, lease period. 
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However, the production details, 

contact number, CTO validity are not 

updated. 

14. Covering of vehicles The unit was found not in operation 

during visit. No transportation 

vehicles were observed within the 

premises.  

15. Source of water One borewell is available at the 

crusher plant, which is located near 

the stone mines unit. Water from the 

borewell is transported via a mobile 

water tanker to the mine unit for 

commercial and domestic purpose. 

16. Availability of records of 

receipt & dispatch of 

materials at site 

Dispatched records are maintained. 

17. Action taken by JSPCB - 

18. Recommendations: 

i. The unit should implement proper safety precautions and methods 

to minimize the environmental impacts of blasting such as use of 

prescribed drilling and blasting patterns to reduce the intensity of 

vibrations and noise.  

ii. The unit should install fixed type water sprinkler system in the 

mines haul road. 

iii. The display board provided, should include the production 

capacity, contact details, validity of CTO and environmental 

parameters. 

iv. Transportation of stone chips, stone boulders, and stone dust 

should be carried out in tarpaulin covered vehicles. 

v. Three-tier plantation along the periphery of the unit should be 

done. 

vi. Housekeeping should be improved. 

vii. All operational records, including compliance and environmental 

data, should be maintained and readily accessible on-site for review 

and regulatory purposes. 
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4.2. M/s Black Diamond Stone Works 

S.No. Item Details and Observations 

1. Name and location of 

the Unit 

 

M/s Black Diamond Stone Works 

Proprietor: Shri Ajay Kumar Tebriwal, 

Address: Mauza -Belpahari, Khata No.- 18, 

28, 32, 39 & 57, Khesra No.: 113(P), 114(P), 

115, 116, 117(P), 118(P), 119(P) and 125 (In 

the plot no. as per approved mining plan) P S 

-Hiranpur, District –Pakur 

 

Area: 0.49 acres out of 10.36 Acres (in plot 

no. as per approved mining plan) 

2. Industry 

representative; 

Tel./Fax/E-mail 

Shri Ajay Kumar Tebriwal 

3. Date of visit 20.12.2024 

4. Industry type Stone crusher with mines  

5. Operational status The stone crusher was found operational 

during the inspection, whereas the stone 

mine was found to be closed. (Figure 3 & 4) 

6. Environmental 

Clearance 

Environmental Clearance (EC) has been 

granted by SEIAA, Jharkhand vide Memo No. 

EC/SEIAA/2023-24/2925/2023/306 dated 

06/10/2023 

7. Consent status CTO has been granted vide JSPCB Ref No. 

JSPCB/HO/RNC/CTO16354967/2023/1013 

dated 12-06-2023, valid upto 30.06.2025 

8. Consent Capacity Stone Chips - 423 TPD & Stone Dust - 47 TPD 

9. Dust suppression and 

sprinkling 

arrangements for 

wetting of the ground 

and control of 

fugitive emission 

Fixed-type water sprinklers are provided on 

the front-side boundary wall, shower-type 

sprinklers are installed at the crushing 

section. 

 

Fixed-type water sprinklers are installed at 

the conveyor node. Additionally, a mobile 

water tanker is provided for water sprinkling 

in the unit premises and transportation 

roads. 
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10. Wind breaking walls The occupier has constructed 8-ft-high pucca 

boundary wall on the south direction. On the 

other sides, approximately 8-ft-high tin sheet 

boundary wall has been constructed. 

11. Covering of Screen 

and crushing section 

(Primary crushers, 

Secondary crusher & 

Tertiary crusher) 

The crusher screen and the crushing section 

was covered with tin sheets. However, the 

crushing section was open at the top and the 

main hopper was also not covered. 

12. Conveyor belt 

covered or not (if 

yes, conditions) 

Conveyor belts are covered with tin sheets and 

green agro-netting; however, it was not 

adequate and certain portions at the conveyor 

section was in open condition. The conveyor 

belts were also found to be loose and in poor 

condition. Discharge chute is also not 

provided at the final discharge point. 

13. Status of green belt 

along periphery of 

the unit 

Single-row tree plantation has been carried 

out along the unit's periphery. 

14. Roads Pucca road not constructed. 

15. Display board A display board has been provided at the 

entrance of the main gate. However, the 

contact details, production capacity, and 

proper address are not updated. 

16. CCTV/PTZ camera CCTV camera installed. 

17. Covering of vehicles Transportation vehicles were not observed on 

the unit premises during inspection. 

18. Source of water The unit is having 1 no. of bore well and a 

water tanker with a capacity of 1,000 ltr. for 

commercial and domestic purpose.  

19. Availability of 

records of receipt & 

dispatch of materials 

at site 

Dispatched records are maintained. 

20. Action taken by 

JSPCB 

- 

21. Recommendations: 

i. The unit should properly cover the crushing section (Primary 

crusher & secondary crusher) with tin sheet. 
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ii. The unit should cover the conveyor belts properly up to the 

conveyor node and provide a chute at the material discharge 

points. 

iii. The unit should fix the loose conveyor belts. 

iv. A pucca internal road should be constructed and regular 

cleaning should be carried out. 

v. The mist type water sprinkler system at crushing section and 

fixed-type water sprinklers in the mine area should be installed 

by the unit. 

vi. As per the direction of JSPCB, the Stone Crushers having more 

than 400 T/day capacity have to install OCEMS for PM10.  The 

unit has installed PM10 analyser; however, it was found to be 

offline, and no data transmission to the JSPCB server was 

observed during the site visit. The analyser should be brought 

online and configured to transmit data to the JSPCB server. 

vii. The unit should cover the feeding points or main hopper from 

three sides and the top with tin sheets. 

viii. The display board should also contain the contact details, 

production capacity, proper address and environmental 

parameters. 

ix. Transportation of stone chips, stone boulders, and stone dust 

should be carried out in tarpaulin covered vehicles. 

x. Three-tier plantation along the periphery of the unit should be 

carried out. 

xi. Housekeeping should be improved. 

xii. All operational records, including compliance and environmental 

data, should be maintained and readily accessible on-site for 

review and regulatory purposes. 

4.3. M/s Laxmi Ganesh Stone Works 

S.No. Item Details and Observations 

1. Name and location of 

the Unit 

 

M/s Laxmi Ganesh Stone Works 

Proprietor: Shri Ajoy Kumar, 

Address: Mauza -Suraidih No.-66, Khata No.-

05, Plot No.- 117,118, 120 to 123 P S - 

Suraidih, District –Pakur 

 

Area: 05 Bigha, 16 Katha, 02 Dhur 
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2. Industry 

representative; 

Tel./Fax/E-mail 

Shri Ajoy Kumar 

2. Date of visit 20.12.2024 

3. Industry type Stone crusher 

4. Operational status Found closed during inspection (Figure 5) 

5. Consent status CTO has been granted vide JSPCB Ref No. 

JSPCB/HO/RNC/CTO17695183/2023/1901 

dated 08-11-2023, valid upto 31.05.2025 

6. Consent Capacity Stone Chips – 4500 Cft/Day and Stone Dust- 

500 Cft/Day 

7. Dust suppression and 

sprinkling 

arrangements for 

wetting of the ground 

and control of 

fugitive emission 

Water sprinklers are installed on top of the 

conveyor belts at the product free-fall ends 

(i.e., at the node). Additionally, fixed-type 

water sprinklers are provided at the wind-

breaking wall and the crushing section, and 

one movable vehicular water sprinkler is 

provided for water sprinkling in the unit 

premises. 

8. Wind breaking walls The occupier has constructed a 10-ft. high 

pucca boundary wall on the front side, while 

the boundary wall on the other side is 

constructed with tin sheets.  

10. Covering of Screen 

and crushing section 

(Primary crushers, 

Secondary crusher & 

Tertiary crusher) 

The crusher screen and crushing section are 

partially covered with tin sheets with the top 

of the crushing section open. The main 

hopper and feeding points were uncovered. 

11. Conveyor belt 

covered or not (if 

yes, conditions) 

The conveyor belts are partially covered with 

tin sheets and green agro netting, but certain 

areas at the conveyor node was open. A tin 

chute is installed at the discharge point. The 

belts are loose and in poor condition, leading 

to increased dust generation. 

12. Status of green belt 

along periphery of 

the unit 

The Unit did not maintain tree plantation for 

creating green belt as per CTO conditions. 

13. Roads Internal pucca road not constructed. 
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14. Display board A display board has been provided at the 

entrance of the main gate. However, the 

contact details, production capacity, and 

validity of the CTO are not displayed. 

15. CCTV/PTZ camera CCTV camera installed. 

16. Covering of vehicles No transportation vehicles were observed on 

the unit premises. No records were provided 

by the occupier. 

17. Source of water The unit is having 1 no. of borewell and a 

water tanker with a capacity of 1,000 ltr for 

commercial and domestic purpose.  

18. Availability of 

records of receipt & 

dispatch of materials 

at site 

Dispatched records are maintained. 

19. Action taken by 

JSPCB 

The Regional Office, Jharkhand State 

Pollution Control Board, Dumka, has issued 

a show cause notice to the unit for non-

compliance with CTO conditions, vide letter 

no. 2179 dated 28.11.2024. 

20. Recommendations: 

i. The unit should properly cover the crushing section (Primary 

crusher & secondary crusher) with tin sheet. 

ii. The unit should cover the conveyor belts properly up to the 

conveyor node and provide a chute at the material discharge points. 

iii. The unit should fix the loose conveyor belts. 

iv. The unit should construct a pucca internal road, and regular 

cleaning should be carried out. 

v. The unit should provide the fixed type water sprinkler system in the 

conveyor nod and high mist type sprinkler at crushing section. 

vi. The unit should cover the feeding points or main hopper from three 

sides, leaving one side open and the top covered with tin sheets. 

vii. The display board should also provide the contact details, 

production capacity, validity of the CTO and environmental 

parameters. 

viii. Transportation of stone chips, stone boulders, and stone dust 

should be carried out in tarpaulin covered vehicles. 

ix. Three-tier plantation along the periphery of the unit should be 

carried out. 
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x. Housekeeping should be improved. 

xi. All operational records, including compliance and environmental 

data, should be maintained and readily accessible on-site for review 

and regulatory purposes. 

4.4. M/s Maa Tara Stone Works 

S.No. Item Details and Observations 

1. Name and location of 

the Unit 

 

M/s Maa Tara Stone Works Proprietor: Shri 

Krishan Kumar, 

Address: Mauza -Suraidih No. 66, Khata 

No.- 37, Plot No.- 61, P S -Suraidih, District 

– Pakur 

 

Area: 05 Bigha, 19 Katha, 04 Dhur 

2. Industry 

representative; 

Tel./Fax/E-mail 

Shri Krishan Kumar 

3. Date of visit 20.12.2024 

4. Industry type Stone crusher 

5. Operational status Found closed during inspection (Figure 6) 

6. Consent status CTO has been granted vide JSPCB Ref No. 

JSPCB/HO/RNC/CTO15327770/2023/572 

dated 26-03-2023, valid upto 31.03.2025 

7. Consent Capacity Stone Chips - 7200 cft/ day & Stone dust - 

800 cft/day 

8. Dust suppression and 

sprinkling 

arrangements for 

wetting of the ground 

and control of fugitive 

emission 

Fixed-type water sprinklers are installed 

along the boundary wall and at the primary 

crushing section. However, during the visit, 

the fixed-type water sprinklers were not 

found to be operational. No water 

sprinkling/ movable water tanker system 

installed.  

9. Wind breaking walls The occupier has constructed a 10-ft. -high 

pucca boundary wall in the south direction, 

and in the other directions, an 

approximately 7-foot-high tin sheet 

boundary wall has been constructed. 
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10. Covering of Screen 

and crushing section 

(Primary crushers, 

Secondary crusher & 

Tertiary crusher) 

The crusher screen and crushing section are 

covered with tin sheets, but the top of the 

crushing section is open. The main hopper 

was also uncovered. 

11. Conveyor belt covered 

or not (if yes, 

conditions) 

The conveyor belts are not properly covered 

with some portions of the conveyor belts 

uncovered. No chute is installed at the 

conveyor node or discharge point. The belts 

are loose, resulting in increased dust 

generation. 

12. Status of green belt 

along periphery of the 

unit 

During the inspection, ten mature trees were 

noted on the unit premises. Additionally, 

some newly planted trees along the unit's 

perimeter were also observed but were found 

to be in poor condition. 

13. Roads Inside the unit premises pucca road not 

constructed. 

14. Display board A display board has been provided at the 

entrance of the main gate. However, the 

contact details, production capacity, and 

validity of the CTO are not displayed. 

15. CCTV/PTZ camera CCTV camera installed. 

16. Covering of vehicles No transportation vehicles were observed on 

the unit premises. No records were provided 

by the occupier. 

17. Source of water The unit is having 1 no. of borewell and a 

water tanker with a capacity of 1,000 ltr for 

commercial and domestic purpose.  

18. Availability of records 

of receipt & dispatch 

of materials at site 

Dispatched records are maintained. 

19. Action taken by 

JSPCB 

The Regional Office, Jharkhand State 

Pollution Control Board, Dumka, has issued 

a show cause notice to the unit for non-

compliance with CTO conditions, vide letter 

no. 2181 dated 28.11.2024. 
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20. Recommendations: 

 

i. The unit should properly cover the crushing section (Primary 

crusher & secondary crusher) with tin sheet. 

ii. The unit should cover the conveyor belts properly up to the 

conveyor node and provide a chute at the material discharge 

points. 

iii. The unit should fix the loose conveyor belts. 

iv. The unit should construct a pucca internal road, and regular 

cleaning should be carried out. 

v. The unit should provide the fixed type water sprinkler system in 

the conveyor node and high mist type sprinkler at crushing 

section. 

vi. The unit should cover the feeding points or main hopper from three 

sides, leaving one side open and the top covered with tin sheets. 

vii. A display board should be provided, displaying the contact details, 

production capacity, and the validity of the CTO. 

viii. Transportation of stone chips, stone boulders, and stone dust 

should be carried out in tarpaulin covered vehicles. 

ix. Three-tier plantation along the periphery of the unit should be 

carried out. 

x. Housekeeping should be improved. 

xi. All operational records, including compliance and environmental 

data, should be maintained and readily accessible on-site for 

review and regulatory purposes. 

 

4.5. M/s Mili Stone Works 

During the inspection, it was observed that there are two separate units 

are operational under the same trade name i.e., M/s Mili Stone Works. One 

of these units is a stone crusher unit, while the other is dedicated to stone 

mining operations. Therefore, the Joint Committee carried out inspection of 

both the units for assessment and compliance verification. Detailed 

observations of both units are summarized in the table below: 
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4.5.1. M/s Mili Stone Works (Stone Crusher) 

S.No. Item Details and Observations 

1. Name and location of 

the Unit 

 

M/s Mili Stone Works (Stone Crushers) 

Proprietor: Shri Namajul Shekh, 

Address: Mauza -Dhopahari, Khata No.: 25; 

Khesra No.: 23 (P) P S -Hiranpur, District – 

Pakur 

 

Area: 4 Bigha 16 Katha 4 Dhur 

2. Industry 

representative; 

Tel./Fax/E-mail 

Shri Namajul Shekh 

3. Date of visit 20.12.2024 

4. Industry type Stone crusher 

5. Operational status Found closed during inspection (Figure 7 & 

8) 

6. Consent status CTO has been granted vide JSPCB Ref No. 

JSPCB/HO/RNC/CTO16028417/2023/1958 

Dated: 21-11-2023, valid upto 31.05.2025 

7. Consent Capacity Stone Chips - 9,000 Cft/Day & Stone Dust - 

900 Cft/Day 

8. Dust suppression and 

sprinkling 

arrangements for 

wetting of the ground 

and control of 

fugitive emission 

Water sprinklers are installed at the product 

free-fall ends of the conveyor belts (node), with 

fixed sprinklers at the wind-breaking wall and 

crushing section. A movable vehicular water 

sprinkler is also provided for water sprinkling 

at the unit premises. 

9. Wind breaking walls The occupier has constructed a 10-ft.-high 

pucca boundary wall on the northeast side, 

while the boundary wall on the other side is 

made of tin sheets.   

10. Covering of Screen 

and crushing section 

(Primary crushers, 

Secondary crusher & 

Tertiary crusher) 

The crusher screen and crushing section 

(primary and secondary) are covered with tin 

sheets; however, both require proper coverage 

and maintenance. Additionally, the main 

hopper was open. 
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11. Conveyor belt 

covered or not (if 

yes, conditions) 

The conveyor belts are covered with tin 

sheets, but some portions at the conveyor 

node are uncovered. No chute is provided at 

the conveyor node or discharge point. 

12. Status of green belt 

along periphery of 

the unit 

A one-tier tree plantation has been done along 

the boundary wall. 

13. Roads Pucca road not constructed. 

14. Display board A display board/sign board has been provided 

inside the unit premises with information 

such as the unit’s name, address, validity of 

CTO, and GST number. However, the contact 

number and production details are not 

mentioned on the display board. 

15. CCTV/PTZ camera CCTV camera installed. 

16. Covering of vehicles Due to the unit being closed, no 

transportation vehicles were observed within 

the premises. However, trucks were seen near 

the unit, likely used for transporting stone 

chips or boulders. Upon inquiry, the driver 

showed the tarpaulin used to cover the stone 

chips or boulders during transportation. 

17. Source of water The unit has done deep boring for water 

requirements and provided a water tanker 

with a capacity of 1,000 litters for commercial 

and domestic purposes.  

18. Availability of 

records of receipt & 

dispatch of materials 

at site 

Dispatched records are maintained. 

19. Action taken by 

JSPCB 

- 

20. Recommendations: 

i. The unit should properly cover the crushing section (Primary 

crusher & secondary crusher) with tin sheet. 

ii. The unit should cover the conveyor belts properly up to the conveyor 

node and provide a chute at the material discharge points. 

iii. The unit should construct a pucca internal road, and regular 

cleaning should be carried out. 
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iv. The unit should provide the fixed type water sprinkler system in the 

conveyor node and high mist type sprinkler at crushing section. 

v. The unit should cover the feeding points or main hopper from three 

sides, leaving one side open and the top covered with tin sheets. 

vi. A display board should be provided, as it should include the contact 

details and production capacity. 

vii. Transportation of stone chips, stone boulders, and stone dust 

should be carried out in tarpaulin covered vehicles. 

viii. Three-tier plantation along the periphery of the unit should be 

carried out. 

ix. Housekeeping should be improved. 

x. All operational records, including compliance and environmental 

data, should be maintained and readily accessible on-site for review 

and regulatory purposes. 

4.5.2. M/s Mili Stone Works (Stone Mines) 

S.No. Item Details and Observations 

1. Name and location 

of the Unit 

 

M/s Mili Stone Works (Stone Mines) 

Proprietor: Shri Namajul Shekh, 

Add: Mauza -Dhopahari, Khata No.:  19, 25; 

Plot No.: 20,36,37 and 38, P S -Hiranpur, 

District – Pakur 

 

Area: 5.43 Acre (2.20 Ha) 

2. Industry 

representative; 

Tel./Fax/E-mail 

Shri Namajul Shekh 

3. Date of visit 20.12.2024 

4. Industry type Stone mines 

5. Operational status Found closed during inspection 

6. Environmental 

Clearance  

Environmental Clearance (EC) has been 

granted by SEIAA; Jharkhand vide Memo No. 

EC/SEIAA/2023-24/2963/2023/375 dated 

02/11/2023 

7. Consent status CTO has been granted vide JSPCB Ref No. 

JSPCB/RO/DMK/CTO-1878 7488/2024/113 

dated 17-04-2024, valid upto 31.03.2026 

8. Consent Capacity Stone Boulder-326 TPD 
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9. Dust suppression 

and sprinkling 

arrangements for 

wetting of the 

ground and control 

of fugitive emission 

One mobile water tanker provided which is 

being used for sprinkling water at the 

transportation road and dust-prone areas. 

10. Demarcation of 

leased area 

Demarcation has been carried out around the 

leased area using concrete pillars and wire 

fencing. 

11. Status of green belt The Unit did not maintain tree plantation for 

creating green belt as per CTO conditions. 

12. Blasting Operations The unit was closed and no blasting was 

observed. 

13. Display board A display board/sign board has been provided 

inside the unit premises with information such 

as the unit’s name, address, validity of CTO, 

Lease period, contact details and GST number. 

However, the production details are not 

mentioned on the display board. 

14. Covering of vehicles Due to the unit being closed, no transportation 

vehicles were observed within the premises.  

15. Source of water The unit has done deep boring at its crusher 

plant, which is located near the stone mines 

unit. Water from this deep boring is being 

transported via a mobile water tanker to the 

mines for commercial and domestic purposes.  

16. Availability of 

records of receipt & 

dispatch of 

materials at site 

Dispatched records are maintained. 

17. Action taken by 

JSPCB 

- 

18. Recommendations: 

i. The unit should implement proper safety precautions and methods 

to minimize the environmental impacts of blasting. 

ii. The unit should provide the fixed type water sprinkler system in the 

mines haul road. 

iii. The display board should also provide information regarding the 

production capacity and environmental parameters. 
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iv. Transportation of stone chips, stone boulders, and stone dust 

should be carried out in tarpaulin covered vehicles. 

v. Three-tier plantation along the periphery of the unit should be 

carried out. 

vi. Housekeeping should be improved. 

vii. All operational records, including compliance and environmental 

data, should be maintained and readily accessible on-site for review 

and regulatory purposes. 

 

4.6. M/s Asraful Shekh  

S.No. Item Details and Observations 

1. Name and location of 

the Unit 

 

M/s Asraful Shekh 

Proprietor: Shri Asraful Shekh 

Add: Mauza -Dhowapahari, Khata no.-16 & 

22, Plot No.- 51 & 74 P S -Hiranpur, District 

-Pakur 

 

Area: 05 Bigha, 18 Katha, 07 Dhur 

2. Industry 

representative; 

Tel./Fax/E-mail 

Shri  Asraful Shekh 

3. Date of visit 20.12.2024 

4. Industry type Stone crusher 

5. Operational status Found closed during inspection(Figure 9) 

6. Consent status Consent to Operate (CTO) has been granted 

vide JSPCB Ref No. 

JSPCB/HO/RNC/CTO18052358/2024/297 

dated 27-02-2024, valid upto 31.03.2025 

7. Consent Capacity Stone Chips-342 TPD and Stone Dust-38 

TPD 

8. Dust suppression and 

sprinkling 

arrangements for 

wetting of the ground 

and control of fugitive 

emission 

Water sprinklers are installed on top of 

conveyor belts at the discharge ends (i.e., at 

the node). Additionally, fixed-type water 

sprinklers are provided at the wind-breaking 

wall, and one movable vehicular water 

sprinkler is provided for wetting the unit 

premises. 
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9. Wind breaking walls A pucca wind-breaking wall has been 

constructed. 

10. Covering of Screen 

and crushing section 

(Primary crushers, 

Secondary crusher & 

Tertiary crusher) 

The crusher screen is covered with tin 

sheets, and the crushing section is also 

covered with tin sheets. However, it was 

observed to be open from the top. 

Additionally, the unit has not covered the 

main hopper. 

11. Conveyor belt covered 

or not (if yes, 

conditions) 

The conveyor belts are covered with tin 

sheets, but some portions at the conveyor 

node are uncovered. Additionally, no chute 

is provided at the conveyor nod or discharge 

point. Moreover, the conveyor belts are 

observed to be very loose, which leads to 

increased dust generation. 

12. Status of green belt 

along periphery of the 

unit 

Some mature trees were observed in the unit 

premises, and the unit has also planted new 

plants around the periphery. 

13. Roads No pucca road was observed in the unit 

premises due to the ground being covered 

with stone chips. 

14. Display board A display board/sign board has been 

provided inside the unit premises with 

information such as the unit’s name, 

address, validity of CTO, and GST number. 

However, the contact number and 

production details are not mentioned on the 

display board. 

15. CCTV/PTZ camera CCTV camera installed. 

16. Covering of vehicles During the visit, the unit was found closed; 

therefore, no transportation vehicles were 

observed at the unit premises. 

17. Source of water One no. of fixed water tanker with a capacity 

of 1,000 litres and one no. of mobile type 

water tanker with a capacity of 5,000 litres 

have been provided for dust suppression and 

staff needs. It has been informed that water 

is being taken from old quarries for these 

activities. 
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18. Availability of records 

of receipt & dispatch 

of materials at site 

During the visit, the delivery challan book 

was made available to the visiting team, but 

the unit has not maintained the records for 

December, 2024. 

 

19. Action taken by 

JSPCB 

- 

20. Recommendations: 

i. The unit should properly cover the crushing section (Primary 

crusher & secondary crusher) with tin sheet. 

ii. The unit should cover the conveyor belts properly up to the 

conveyor node and provide a chute at the material discharge points. 

iii. The unit should cover the feeding points or main hopper from three 

sides, leaving one side open and the top covered with tin sheets. 

iv. The unit should fix the loose conveyor belts. 

v. The unit should develop fixed water sources for water sprinkling 

and staff needs. 

vi. The unit should construct a pucca internal road, and regular 

cleaning should be carried out. 

vii. A display board should be provided outside the unit premises at the 

entrance gate, including the contact number and production 

capacity. 

viii. Transportation of stone chips, stone boulders, and stone dust 

should be carried out in tarpaulin covered vehicles. 

ix. Three-tier plantation along the periphery of the unit should be 

carried out. 

x. Housekeeping should be improved. 

xi. All operational records, including compliance and environmental 

data, should be maintained and readily accessible on-site for review 

and regulatory purposes. 

 

5. Overall Recommendations of the Joint Committee 

Based on the visible dust depositions on nearby trees and roads, it is evident 

that the dust control systems adopted by the units are inadequate. Therefore, 

the units must adhere to the recommendations of the Joint Committee  for each 

unit, including the proper maintenance of production components such as 
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conveyor belts.  The overall recommendations of the Joint Committee are as 

follows: 

 

5.1. For Stone Crushers: 

1. Stone crushing units should implement comprehensive dust containment 

and suppression measures, including enclosures, conveyor covers, and 

water sprinklers and operate them properly in accordance with the 

Environmental Guidelines for Stone Crushing Units issued by CPCB in 

July 2023. 

2. Stone crushing units shall comply with emission norms prescribed under 

the Environment (Protection) Rules, 1986 (hereinafter referred to as "E(P) 

Rules, 1986"). 

3. Stone crushing units should develop a three-tier plantation along their 

periphery to mitigate environmental impacts. 

4. To ensure compliance, JSPCB should conduct regular surprise 

inspections and surveillance of stone crushing units. 

5. Local authorities should collaborate with stone crusher units operating in 

the area to facilitate the construction / maintenance of metalled roads in 

the crusher zone, to reduce dust emissions. 

6. Stone crushing units should conduct health survey of workers on a half-

yearly basis to monitor and address occupational health risks with Civil 

Surgeon. 

7. Gram Panchayat Pradhan complained that the area faces groundwater 

shortage for drinking purposes. Therefore, stone crushers should be 

allowed to operate after obtaining the necessary permissions, as 

applicable, from the Central Ground Water Authority (CGWA) for 

withdrawing groundwater for industrial purposes and dust suppression 

activities. 
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e.3. For Ston! Mine�: 

1. The mining unit$ must cany nut drilling and blasting by following the

prescribed methods and safegua,rda as per guidelirtes· of Ditectorate
General of Mine� Safety _(0()-MS) and after getting ne�essary permissions.

2 ... The respective min.es shall, install water sprinklers -along haul roads to 
reduce dust emissions. The u•nits shall mafnta:111 proper records, ·and 
ensure the effec;tlve use of mine water for sprinkling and other. dust control 
activities. 

3. The unit should. obtain · rcqui�ite permissions · from th(: CGWA for
withdrawing gtoQn�wat�r, as applicable, for industrial purpose. / dust
suppression activiti�s. · · · · · 

4. The units shall ensure environmental restoration through exte1;1sive
. plantations and the .implementatioa. of -effective dust management .

systems. 

(Sandeep Nandi) 
Scientist 'B' MoEF�CC,' Rancl�i· 

Date: 15.01.2025 

(Rajiv Kumar Sinha) 
• Regional Officer, Jharkhand Pollution

Control Board, Durrt.ka 

(Sh Rajesh Kumar) (Mrinal Kanti Biswas)
· District Mining Officer, Office· of District Scientist E & Regional Director, 

L.__ ____ M_�gi�tl:'ate, _P�.�r _____ -,-L ____ _:C::.:P�C:::.:B:;::.....:R..:::D�, K:.:. =olk=a=ta=--_· __ __, 
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6. Photographs of the Joint Committee Visit 
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Figure 2: Photographs of the Mining area and Crushing area of M/s Azhar Islam 
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Figure 3: Photographs of the Mining area and Crushing area of M/s Black diamond  

 

 

Figure 4: Photographs of the OCEMS device installed at M/s Black diamond which is offline and no 

data is getting transmitted to the JSPCB server  
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Figure 5: Photographs of the Crushing area of M/s Laxmi Ganesh 
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Figure 6: Photographs of the Crushing area of M/s Maa Tara  
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Figure 7: Photographs of the Mining area and Crushing area of M/s Milli Stones 
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Figure 8: Photographs of the area behind the crushing area of M/s Milli Stones 
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Figure 9: Photographs of the Crushing area of M/s Asraful  

  

Figure 10: Photographs of the Middle School located near the Pakur Stone Mining Area 
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JHARKHAND STATE POLLUTION CONTROL BOARD
         
TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI   834004

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139
         

         
Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and

under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

         

         

         

         

         
         
(A)          Specific Conditions:
 
 
 

Ref No. JSPCB/HO/RNC/CTO-14516733/2023/1321  Dated :  2023-07-28

1. Application (s) dated 2023-07-07 of M/S AZHAR ISLAM, Occupier Name :AZHAR ISLAM for consent
under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention & Control of Pollution) Act, 1974 and under
section 21(1) of the Air (Prevention & Control of Pollution) Act,1981..

2.  Documents Relied Upon:

(a) The content of Consent to Establish (CTE) granted vide Ref No. JSPCB/HO/RNC/CTE-
3586429/2018/1194 Dated 04.12.2018 at Mauza–Belpahari No.-65/71, Plot No . 95/P, J.B. No.- 57, Area-
06 Bigha, Investment Rs 412.40 Lac for production capacity of Stone Chips – 9000 Cft/Day and Stone
Dust – 1000 Cft/Day of this office.

(b) The content of Consent to Operate (CTO) granted vide Ref No. JSPCB/HO/RNC/CTO-
11327600/2021/1555, Dated 19.12.2021 for production capacity of Stone Chips – 9000 Cft/Day and Stone
Dust – 1000 Cft/Day valid upto 15.07.2023;

(c) The content of Inspection Report (I/R), Ref No. 15394 dated 12.07.2023 of RO,JSPCB, Dumka;

(d) The content of Notarized land agreement dated 11.02.2023 for Mauza–Belpahari No.-65, Plot No .
95/P, J.B. No.- 57, Area- 06 Bigha valid for 04 years 11 Months i.e. valid till 10.01.2028;

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -BELPAHARI NO 65/71 , P S -HIRANPUR , District -PAKUR ,  as follows:

Project Site-Area Investment
(Rs)

Product & Capacity Period of CTO

Plot Nos. Area Date of issue
To

Before
Expansion

Plot No . 95/P,
J.B. No.- 57

06
Bigha

412.40 Lac Stone Chips – 9000
Cft/Day and Stone
Dust – 1000 Cft/Day

30/06/2025

ANNEXURE-I  (1.)
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1. That, the occupier shall install dry fog mist type water sprinklers to suppress the fugitive dust emission
from crushers & plying of heavy vehicles.
 
2. That, the occupier shall submit Ambient and Noise level monitoring reports within the consent period.
 
3. That, the occupier shall store all raw materials and products under shed and shall as far as practicable do
their processing and transfer under foolproof cover(s) and shall install dust catchers over uncovered spaces
of processing and transfers.
 
4. That, the occupier shall construct and maintain boundary wall of minimum ten feet height. The height of
raw material, product and dust should be less than the height of boundary wall in any case.
 
5. That, the occupier shall obtain raw material only from valid source.
 
6. That, the occupier shall maintain register for production and dispatch and submit return to the Board.
 
7. That, the occupier shall make all road pucca and shall maintain good house keeping by regular cleaning &
wetting of the premises and dust prone areas.
 
8. That, the occupier shall submit compliance report of CTO Conditions every year to the Board.
 
9. That, the occupier shall not do crushing activities beyond 30.06.2025 until the occupier has (have)
obtained Consent to Operate from the Jharkhand State Pollution Control Board.
 
10. That, the occupier shall submit online applications for renewal of consent under section 25/26 of the
Water (Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control
of Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent i.e. 30.06.2025  with
requisite fee and documents showing compliance of all of the above conditions.
         

(B) General Conditions :

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:
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S N Pollutant Time Weighted
Average

Concentration in Ambient Air

Industrial,
Residential, Rural
and Other Area

Ecologically
Sensitive Area
(notified by
Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide
(SO2), µg/m3

Annual
24 hours

50
80

20
80

2. Nitrogen Dioxide
(NO2), µg/m3

Annual
24 hours

40
80

30
80

3. Particulate Matter
(size less than 10

µm) or PM10,
µg/m3

Annual
24 hours

60
100

60
100

4. Particulate Matter
(size less than 2.5

µm) or PM2.5,
µg/m3

Annual
24 hours

40
60

40
60

5. Ozone(O3),
µg/m3

8 hours
1 hour

100
180

100
180

6. Lead (Pb) µg/m3 Annual
24 hours

0.50
1.0

0.50
1.0

7. Carbon Monoxide
(CO) mg/m3

8 hours
1 hour

02
04

02
04

8. Ammonia (NH3)
µg/m3

Annual
24 hours

100
400

100
400

9. Benzene (C6H6)
µg/m3

Annual 05 05

10. Benzo(a)
Pyrene(BaP)

Particulate Phase
only ng/m3

Annual 01 01

11. Arsenic (As)
ng/m3

Annual 06 06

12. Nickel (Ni)
ng/m3

Annual 20 20

Note : Serial no. 1 to 4 – Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.
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(2) That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

S N Parameter Standard

1 Particulate Matter 600 mg/Nm3

(3) That, the occupier shall keep  process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s)  and the discharge quantity as below:

S N Parameter Standard

(4) That, the occupier shall dispose of solid wastes as follows:

S N Waste Type Mode of Disposal

1 Hazardous Carbonaceous Wastes In co-processing in high
temperature furnaces or kilns

2 Hazardous Non-Carbonaceous
Wastes

In TSDF

3 Non-Carbonaceous Non-
Hazardous solid wastes/ Mine
Over Burden

As a substitute of Soil or Mineral

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

(9) That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

(10) That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ occupier.
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              This is issued with the approval of the Competent authority

[Rajiva Kumar Sinha]
Section Head, Dumka

         
Copy to:      Azhar Islam, Prop. of M/s Azhar Islam (Stone Crusher), At – Hiranpur, P.O.- Torai, Distt.-
Pakur/ Director of Industry, Government of Jharkhand, Ranchi/ Director of Mines, Government of
Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ Chief Inspector of Factories, Ranchi/ D.F.O., Pakur/
D.M.O., Pakur/ Regional Officer, Jharkhand State Pollution Control Board, Dumka for information &
necessary action.

[Rajiva Kumar Sinha]
Section Head, Dumka

(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.

4. That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

Memo No. :  JSPCB/HO/RNC/CTO-
14516733/2023/1321

 Dated :  2023-07-28

Rajiva Kumar 
Sinha

Digitally signed by Rajiva 
Kumar Sinha 
Date: 2023.07.28 07:37:41 
+05'30'

Rajiva Kumar 
Sinha

Digitally signed by Rajiva 
Kumar Sinha 
Date: 2023.07.28 07:38:07 
+05'30'
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JHARKHAND STATE POLLUTION CONTROL BOARD
         
TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI   834004

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139
         

         
Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and

under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

         

         

         

         

         
         
(A)          Specific Conditions:
 

Ref No. JSPCB/RO/DMK/CTO-19282356/2024/155  Dated :  2024-06-07

1. Application (s) dated 2024-05-08 of M/S AZHAR ISLAM (STONE MINES), Occupier Name :AZHAR
ISLAM for consent under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981..

2.  Documents Relied Upon:

(a)The content of Consent to Established(CTE),Ref No. JSPCB/HO/RNC/CTE- 768770/2016/164
dated18.07.2016.

(b)The content of Environmental Clearance (EC),Ref No. EC/SEIAA/2015-16/1575/2015/2270 dated
30.12.2015.

(c)The content of Inspection Report (I/R) Ref No. 943 dated 06.06.2024.

(d)The content of mining lease period is valid from 25.02.2016 to 24.02.2026

(e) The content of Consent to Operate (CTO),Ref No. JSPCB/RO/DMK/CTO-5390814/2019/101 Dated :
2019-06-26

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -JIYAJORI AND BELAPAHARI , P S -HIRANPUR , District -PAKUR ,  as follows:

Project Site-Area Investment
(Rs)

Product & Capacity Period of CTO

Plot Nos. Area Date of issue
To

Before
Expansion

Mouza-
Jiyajori &
Belpahari, Plot
no.- 239,240,
242 to 246,
248,249 &
95/P

4.76 Ha Rs -
4,54,00,000
/- (As per
application)

Stone Boulders - 606
Tonnes/Day

24/02/2026

ANNEXURE-I  (2.)
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1. That, the occupier shall make agreement with transporters to transport stone boulder in fully covered and
leak proof vehicles;
 
2. That, the occupier shall do mining activities only if, mining lease has valid time validity.
 
3. That, the occupier Shall Submit Production figure of the Boulder duly certified by D.M.O, within consent
period.
 
4. That, the occupier shall supply Stone Boulder only to those stone crusher units which have valid Consent
to Operate order from Board and shall maintain record of it and show the record to the Inspecting Officer at
the time of inspection;
 
5. That, the occupier shall preserve live soil of the mine(s) and shall reclaim mined out areas by filling it
(them) with over burden and live soil and shall do tree plantation over it (them). In no case soil be stored out
of mine lease area and report to J.S.P.C. Board.
 
6. That, the occupier shall reclaim mines out area regularly and do tree plantation in at least 33% of the
space preferably along the periphery and in vacant space.
 
7. That, the occupier shall not use any sort of explosives for mining activities without obtaining explosive
license from Explosive Department.
 
8. That, the occupier shall maintain the compliance status failing which CTO will be revoked or
environmental compensation will be levied.
 
9. That the occupier shall provide information to JSPCB regarding temporary discontinue/ under
suspension/closed and accident or other unforeseen act or event of the unit.
 
10. That, the Board will review Consent-to-Establish after finalization of DSR & if required necessary
modifications shall be made.
 
11. That, the occupier shall not do mining activities beyond 24.02.2026 until the occupier has (have)
obtained Consent to Operate from the Jharkhand State Pollution Control Board.
 
12. That, the occupier shall submit compliance report on Board's online Compliance Module before 120
days prior to expiry date of this CTO or every year.
 
13. That, the occupier shall submit compliance report of CTO Conditions every year to the Board.
 
14. That, the occupier shall carry out mining activity at a minimum distance of 100 meter away from the
bank of any river or stream or water body.
 
15. That, the occupier shall submit ambient air quality and Noise level monitoring reports every six month to
the board.
 
16. That, the occupier shall comply all the general & specific conditions of Environmental Clearance and 45
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shall submit compliance report every six months to the Board and shall keep their annual production within
the capacity mentioned in Environmental Clearance.
 
17. That, the occupier shall install fixed type water sprinklers to cover all dusty places in the premises to
impart water spraying intermittently and during loading, unloading of raw materials/products and wastes.
 
18. That, the occupier shall submit applications for renewal of consent under section 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent with requisite fee and
documents showing compliance of all of the above conditions.
 
19. That the occupier shall provide information to JSPCB regarding temporary discontinue/ under
suspension/closed and accident or other unforeseen act or event of the unit.
 
20. That, the occupier shall install PM 10 analyser as per CPCB guideline and US EPA approved technology
with onsite display and will provide connectivity to JSPCB server.
         

(B) General Conditions :

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:
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S N Pollutant Time Weighted
Average

Concentration in Ambient Air

Industrial,
Residential, Rural
and Other Area

Ecologically
Sensitive Area
(notified by
Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide
(SO2), µg/m3

Annual
24 hours

50
80

20
80

2. Nitrogen Dioxide
(NO2), µg/m3

Annual
24 hours

40
80

30
80

3. Particulate Matter
(size less than 10

µm) or PM10,
µg/m3

Annual
24 hours

60
100

60
100

4. Particulate Matter
(size less than 2.5

µm) or PM2.5,
µg/m3

Annual
24 hours

40
60

40
60

5. Ozone(O3),
µg/m3

8 hours
1 hour

100
180

100
180

6. Lead (Pb) µg/m3 Annual
24 hours

0.50
1.0

0.50
1.0

7. Carbon Monoxide
(CO) mg/m3

8 hours
1 hour

02
04

02
04

8. Ammonia (NH3)
µg/m3

Annual
24 hours

100
400

100
400

9. Benzene (C6H6)
µg/m3

Annual 05 05

10. Benzo(a)
Pyrene(BaP)

Particulate Phase
only ng/m3

Annual 01 01

11. Arsenic (As)
ng/m3

Annual 06 06

12. Nickel (Ni)
ng/m3

Annual 20 20

Note : Serial no. 1 to 4 – Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.
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(2) That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

S N Parameter Standard

(3) That, the occupier shall keep  process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s)  and the discharge quantity as below:

S N Parameter Standard

(4) That, the occupier shall dispose of solid wastes as follows:

S N Waste Type Mode of Disposal

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

(9) That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

(10) That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ occupier.

(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.
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              This is issued with the approval of the Competent authority

 
(Rajiva Kumar Sinha)

Regional Officer

         
Copy to:      Md. Azhar Islam, Prop.-, M/S Azhar Islam (Stone Mines) At.- Jiyajori & Belpahari, Ps.-
Hiranpur, Dist.- Pakur /District Mining Office, Pakur, / Director of Industries, Ranchi / Member Secretary,
Jharkhand State Pollution Control Board, Ranchi for information and necessary action.

 
(Rajiva Kumar Sinha)

Regional Officer

4. That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

Memo No. :  JSPCB/RO/DMK/CTO-
19282356/2024/155

 Dated :  2024-06-07

RAJIVA 
KUMAR SINHA

Digitally signed by 
RAJIVA KUMAR SINHA 
Date: 2024.06.07 
17:57:41 +05'30'

RAJIVA 
KUMAR SINHA

Digitally signed by 
RAJIVA KUMAR SINHA 
Date: 2024.06.07 17:57:58 
+05'30'
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JHARKHAND STATE POLLUTION CONTROL BOARD
         
TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI   834004

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139
         

         
Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and

under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

         

         

         

         

Ref No. JSPCB/HO/RNC/CTO-16354967/2023/1013  Dated :  2023-06-12

1. Application (s) dated 2023-05-20 of M/S BLACK DIAMOND STONE WORKS, Occupier Name :AJAY
KUMAR TEBRIWAL for consent under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21(1) of the Air (Prevention & Control of Pollution)
Act,1981..

2.  Documents Relied Upon:

(a) The content of Consent-to-Establish (CTE) granted vide Ref. No. JSPCB/HO/RNC/CTE-
13446689/2022/317, Dated: 14.08.2022 at Mauza-Belpahari, Khata No.- 18, 28, 32, 39 & 57, Khesra No. :
113(P), 114(P), 115, 116, 117(P), 118(P), 119(P) and 125 (In the plot no. as per approved mining plan),
Mauza-Belpahari, Pakur, Area - 0.49 Acres out of 10.36 Acres (In plot no. as per approved mining plan),
Investment Rs. 353 Lakhs for the production capacity of Stone Chips - 423 TPD & Stone Dust - 47 TPD of
this office;

(b) The content of Consent to Operate (CTO) granted vide Ref. No. JSPCB/HO/RNC/CTO-
14026237/2022/1444 dated 17.10.2022 for the production capacity of Stone Chips - 423 TPD & Stone
Dust - 47 TPD valid upto 30.06.2023;

(c) The contentof Environmental Clearance (EC) issued by DEIAA, Pakur vide Ref. letter no. 149/DEIAA
dated 19.08.2017 for the project "M/s Black Diamond Stone Works of Sri Ajay kumar Tebriwal and other
Partner's at Plot No.- 113P, 114P, 115, 116, 117P, 118P, 119P and 125 at Village- Belpahari, P.S.-
Hiranpur, Dist.- Pakur, Jharkhand (10.36 Acre.).

(d) The content of mining lease deed dated 04.10.2017 executed in favour of M/s Black Diamond Stone
Works valid till 05/10/2027 Khata No. - 18, 28, 32, 39 & 57, Khesra No. : 113(P), 114(P), 115, 116,
117(P), 118(P), 119(P) and 125 in Mauza – Belpahari over an area of 10.36 Acres.

(e) The content of Mining Plan along with Progressive mine closure plan and plates of the approved Mine
Plan and Mine Plan Approval Letter issued by the Additional director, Geology, Hazaribagh vide letter no.
G-2022-23/71 dated 06/06/2022.

(f) The content of Inspection Report Ref. No. 1248 dated 27.05.2023 of R.O. Dumka;

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -BELPAHARI , P S -HIRANPUR , District -PAKUR ,  as follows:

Project Site-Area Investment
(Rs)

Product & Capacity Period of CTO

Plot Nos. Area Date of issue
To

ANNEXURE-I   (3.)
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(A)          Specific Conditions:
 
 
 
1. That, the occupier shall install dry fog mist type water sprinklers to suppress the fugitive dust emission
from crushers & plying of heavy vehicles.
 
2. That, the occupier shall submit Ambient and Noise level monitoring reports within the consent period.
 
3. That, the occupier shall store all raw materials and products under shed and shall as far as practicable do
their processing and transfer under foolproof cover(s) and shall install dust catchers over uncovered spaces
of processing and transfers.
 
4. That, the occupier shall construct and maintain boundary wall of minimum ten feet height. The height of
raw material, product and dust should be less than the height of boundary wall in any case.
 
5. That, the occupier shall obtain raw material only from valid source.
 
6. That, the occupier shall maintain register for production and dispatch and submit return to the Board.
 
7. That, the occupier shall make all road pucca and shall maintain good house keeping by regular cleaning &
wetting of the premises and dust prone areas.
 
8. That, the occupier shall submit compliance report of CTO Conditions every year to the Board.
 
9. That, the occupier shall not do crushing activities beyond  30.06.2025 until the occupier has (have)
obtained Consent to Operate from the Jharkhand State Pollution Control Board.
 
10. That, the occupier shall submit online applications for renewal of consent under section 25/26 of the
Water (Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control
of Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent i.e. 30.06.2025 with
requisite fee and documents showing compliance of all of the above conditions.
 
11. That, the occupier shall install PM 10 analyser as per CPCB guideline and US EPA approved technology
with onsite display and will provide connectivity to JSPCB server within three months.
         

Before
Expansion

Khata No.- 18,
28, 32, 39 &
57, Khesra No.
: 113(P),
114(P), 115,
116, 117(P),
118(P), 119(P)
and 125 (In the
plot no. as per
approved
mining plan)

0.49
Acres
out of
10.36
Acres
(In plot
no. as
per
approve
d mining
plan)

353 Lakhs Stone Chips - 423
TPD & Stone Dust -
47 TPD

30/06/2025
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(B) General Conditions :

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:
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S N Pollutant Time Weighted
Average

Concentration in Ambient Air

Industrial,
Residential, Rural
and Other Area

Ecologically
Sensitive Area
(notified by
Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide
(SO2), µg/m3

Annual
24 hours

50
80

20
80

2. Nitrogen Dioxide
(NO2), µg/m3

Annual
24 hours

40
80

30
80

3. Particulate Matter
(size less than 10

µm) or PM10,
µg/m3

Annual
24 hours

60
100

60
100

4. Particulate Matter
(size less than 2.5

µm) or PM2.5,
µg/m3

Annual
24 hours

40
60

40
60

5. Ozone(O3),
µg/m3

8 hours
1 hour

100
180

100
180

6. Lead (Pb) µg/m3 Annual
24 hours

0.50
1.0

0.50
1.0

7. Carbon Monoxide
(CO) mg/m3

8 hours
1 hour

02
04

02
04

8. Ammonia (NH3)
µg/m3

Annual
24 hours

100
400

100
400

9. Benzene (C6H6)
µg/m3

Annual 05 05

10. Benzo(a)
Pyrene(BaP)

Particulate Phase
only ng/m3

Annual 01 01

11. Arsenic (As)
ng/m3

Annual 06 06

12. Nickel (Ni)
ng/m3

Annual 20 20

Note : Serial no. 1 to 4 – Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.
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(2) That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

S N Parameter Standard

1 Particulate Matter 600 mg/Nm3

(3) That, the occupier shall keep  process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s)  and the discharge quantity as below:

S N Parameter Standard

(4) That, the occupier shall dispose of solid wastes as follows:

S N Waste Type Mode of Disposal

1 Hazardous Carbonaceous Wastes In co-processing in high
temperature furnaces or kilns

2 Hazardous Non-Carbonaceous
Wastes

In TSDF

3 Non-Carbonaceous Non-
Hazardous solid wastes/ Mine
Over Burden

As a substitute of Soil or Mineral

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

(9) That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

(10) That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ occupier.
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              This is issued with the approval of the Competent authority

[Rajiva Kumar Sinha]
Section Head, Dumka

         
Copy to:      Sri Ajay Kumar Tebriwal, Partner, M/S Black Diamond Stone Works (Stone Mines),
MauzaBelpahari, At+P.O. - Hiranpur, Distt.- Pakur / Chief Inspector of Factories, Ranchi/ Director of
Industry, Govt of Jharkhand, Ranchi/ Director of Mines, Govt of Jharkhand, Ranchi/ Deputy Commissioner,
Pakur / DFO, Pakur / DMO, Pakur / Regional Officer, Regional Office-cum-Laboratory, Dumka for
information & necessary action.

[Rajiva Kumar Sinha]
Section Head, Dumka

(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.

4. That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

Memo No. :  JSPCB/HO/RNC/CTO-
16354967/2023/1013

 Dated :  2023-06-12

Rajiva 
Kumar Sinha

Digitally signed by 
Rajiva Kumar Sinha 
Date: 2023.06.12 
09:33:02 +05'30'

Rajiva Kumar 
Sinha

Digitally signed by Rajiva 
Kumar Sinha 
Date: 2023.06.12 09:33:23 
+05'30'
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JHARKHAND STATE POLLUTION CONTROL BOARD
         
TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI   834004

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139
         

         
Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and

under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

         

         

         

         

         
         
(A)          Specific Conditions:
 
 
 

Ref No. JSPCB/HO/RNC/CTO-17695183/2023/1901  Dated :  2023-11-08

1. Application (s) dated 2023-10-31 of M/S LAXMI GANESH STONE WORKS, Occupier Name :AJOY
KUMAR for consent under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981..

2.  Documents Relied Upon:

(a) The content of Consent to Establish (CTE) granted vide Ref No. – JSPCB/HO/RNC/CTE-
3148432/2018/1088, Dated 25.10.2018, At-Mauza-Suraidih, Khata No.-05, Plot No.- 117,118, 120 to 123,
Area- 05 Bigha, 16 Katha, 02 Dhur, Investment Rs. 161.0 Lac for production capacity of Stone Chips –
4500 Cft/Day and Stone Dust- 500 Cft/Day.

(b) The content of Consent to Operate (CTO) granted vide Ref No. JSPCB/HO/RNC/CTO-
11168953/2021/1554, Dated 19.12.2021 for the production capacity of Stone Chips – 4500 Cft/Day and
Stone Dust- 500 Cft/Day valid upto 31.12.2023;

(c) The content of notarized land agreement dated 01.12.2021 valid for 04 years 11 months;

(d) The content of Inspection Report Ref. No. 2308 dated 06.11.2023 of R.O. Dumka;

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -SURAIDIH NO-66 , P S -SURAIDIH , District -PAKUR ,  as follows:

Project Site-Area Investment
(Rs)

Product & Capacity Period of CTO

Plot Nos. Area Date of issue
To

Before
Expansion

Khata No.-05,
Plot No.-
117,118, 120 to
123

05
Bigha,
16
Katha,
02 Dhur

161.0 Lac Stone Chips – 4500
Cft/Day and Stone
Dust- 500 Cft/Day

31/05/2025

ANNEXURE-I  (4.)
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1. That, the occupier shall install dry fog mist type water sprinklers to suppress the fugitive dust emission
from crushers & plying of heavy vehicles.
 
2. That, the occupier shall submit Ambient and Noise level monitoring reports within the consent period.
 
3. That, the occupier shall store all raw materials and products under shed and shall as far as practicable do
their processing and transfer under foolproof cover(s) and shall install dust catchers over uncovered spaces
of processing and transfers.
 
4. That, the occupier shall construct and maintain boundary wall of minimum ten feet height. The height of
raw material, product and dust should be less than the height of boundary wall in any case.
 
5. That, the occupier shall obtain raw material only from valid source.
 
6. That, the occupier shall maintain register for production and dispatch and submit return to the Board.
 
7. That, the occupier shall make all road pucca and shall maintain good house keeping by regular cleaning &
wetting of the premises and dust prone areas.
 
8. That, the occupier shall submit compliance report of CTO Conditions every year to the Board.
 
9. That, the occupier shall comply the Board’s office order no. B-41, dated 11.07.23 and shall shift the
crusher unit within 5 kilo meter radius from mines which supplies the raw material to the crusher by 31st
may 2025.
 
10. That, the occupier shall submit compliance report on Board’s online Compliance Module before 120
days prior to expiry date of this CTO or every year.
 
11. That, the occupier shall not do crushing activities beyond  31.05.2025 until the occupier has (have)
obtained Consent to Operate from the Jharkhand State Pollution Control Board.
 
12. That, the occupier shall submit online applications for renewal of consent under section 25/26 of the
Water (Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control
of Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent i.e. 31.05.2025 with
requisite fee and documents showing compliance of all of the above conditions.
         

(B) General Conditions :

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:
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S N Pollutant Time Weighted
Average

Concentration in Ambient Air

Industrial,
Residential, Rural
and Other Area

Ecologically
Sensitive Area
(notified by
Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide
(SO2), µg/m3

Annual
24 hours

50
80

20
80

2. Nitrogen Dioxide
(NO2), µg/m3

Annual
24 hours

40
80

30
80

3. Particulate Matter
(size less than 10

µm) or PM10,
µg/m3

Annual
24 hours

60
100

60
100

4. Particulate Matter
(size less than 2.5

µm) or PM2.5,
µg/m3

Annual
24 hours

40
60

40
60

5. Ozone(O3),
µg/m3

8 hours
1 hour

100
180

100
180

6. Lead (Pb) µg/m3 Annual
24 hours

0.50
1.0

0.50
1.0

7. Carbon Monoxide
(CO) mg/m3

8 hours
1 hour

02
04

02
04

8. Ammonia (NH3)
µg/m3

Annual
24 hours

100
400

100
400

9. Benzene (C6H6)
µg/m3

Annual 05 05

10. Benzo(a)
Pyrene(BaP)

Particulate Phase
only ng/m3

Annual 01 01

11. Arsenic (As)
ng/m3

Annual 06 06

12. Nickel (Ni)
ng/m3

Annual 20 20

Note : Serial no. 1 to 4 – Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.
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(2) That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

S N Parameter Standard

1 Particulate Matter 600 mg/Nm3

(3) That, the occupier shall keep  process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s)  and the discharge quantity as below:

S N Parameter Standard

(4) That, the occupier shall dispose of solid wastes as follows:

S N Waste Type Mode of Disposal

1 Hazardous Carbonaceous Wastes In co-processing in high
temperature furnaces or kilns

2 Hazardous Non-Carbonaceous
Wastes

In TSDF

3 Non-Carbonaceous Non-
Hazardous solid wastes/ Mine
Over Burden

As a substitute of Soil or Mineral

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

(9) That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

(10) That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ occupier.
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              This is issued with the approval of the Competent authority

[Rajiva Kumar Sinha]
Section Head, Dumka

         
Copy to:      Sri Ajoy Kumar, Prop., M/s Laxmi Ganesh Stone Works (Stone Crusher), At-Suraidih, P.O.-
Hiranpur, Distt.- Pakur/ Director of Industry, Government of Jharkhand, Ranchi/ Director of Mines,
Government of Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ Chief Inspector of Factories, Government
of Jharkhand, Ranchi / D.F.O., Pakur/ D.M.O., Pakur/ Regional Officer, J.S.P.C.B., Dumka for information
& necessary action. He is requested to examine the compliance report and shall submit report to H.Q. year
wise.

[Rajiva Kumar Sinha]
Section Head, Dumka

(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.

4. That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

Memo No. :  JSPCB/HO/RNC/CTO-
17695183/2023/1901

 Dated :  2023-11-08

Rajiva 
Kumar Sinha

Digitally signed by 
Rajiva Kumar Sinha 
Date: 2023.11.08 
19:25:39 +05'30'

Rajiva 
Kumar Sinha

Digitally signed by 
Rajiva Kumar Sinha 
Date: 2023.11.08 
19:25:59 +05'30'
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JHARKHAND STATE POLLUTION CONTROL BOARD
         
TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI   834004

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139
         

         
Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and

under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

         

         

         

         

         

Ref No. JSPCB/HO/RNC/CTO-15327770/2023/572  Dated :  2023-03-26

1. Application (s) dated 2023-01-18 of M/S MAA TARA STONE WORKS, Occupier Name :KRISHAN
KUMAR for consent under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981..

2.  Documents Relied Upon:

(a) The content of Consent-to-Establish(CTE) granted in expansion vide Ref. No. JSPCB/HO/RNC/CTE-
8202954/2022/113 dated 13.03.2022 at Mauza-Suraidih, Khata No.- 37, Plot No.- 61, Area-05 Bigha, 19
Katha, 04 Dhur, Investment Rs. 268.00 Lakh for the production capacity of Stone Chips - 7200 cft/ day &
Stone dust - 800 cft/day of this office.

(b) The content of Consent to Establish (CTE) granted before expansion vide Ref No.-B-447, Dated
10.02.2016 Mauza- Suraidih, Pakur, Khata No.- 37, Plot No.- 61, area-05 Bigha, 19 Katha, 04 Dhur,
investment- 9.2 lac for production of stone chips-900 cft/day.

(c) The content of Consent-to-Operate granted in expansion vide Ref. No. JSPCB/HO/RNC/CTO-
13060446/2022/686 dated 24.05.2022, Investment Rs. 268.0 Lakh for the production capacity of Stone
Chips - 7200 cft/ day & Stone dust- 800 cft/day valid upto 31.03.2023;

(d) The content of affidavit for land rent agreement made on 24.6.2020 and signed by Notary, Pakur, land
given by Sri Krishan Kumar for Khata No.- 37, Plot No.- 61, Area-05 Bigha, 19 Katha, 04 Dhur, Mauza -
Suraidih, PS- Hiranpur, Dist - Pakur for 04 years 11 Months (i.e. till 23.05.2025).

(e) The content of Inspection Report Ref. No. 488 dated 21.02.2023 of RO Dumka;

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -SURAIDIH NO 66 , P S -SURAIDIH , District -PAKUR ,  as follows:

Project Site-Area Investment
(Rs)

Product & Capacity Period of CTO

Plot Nos. Area Date of issue
To

Before
Expansion

Khata No.- 37,
Plot No.- 61

05
Bigha,
19
Katha,
04 Dhur

268.00
Lakh

Stone Chips - 7200
cft/ day & Stone dust
- 800 cft/day

31/03/2025

ANNEXURE-I  (5.)
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(A)          Specific Conditions:
 
 
 
1. That, the occupier shall install dry fog mist type water sprinklers to suppress the fugitive dust emission
from crushers & plying of heavy vehicles.
 
2. That, the occupier shall submit Ambient and Noise level monitoring reports within the consent period.
 
3. That, the occupier shall store all raw materials and products under shed and shall as far as practicable do
their processing and transfer under foolproof cover(s) and shall install dust catchers over uncovered spaces
of processing and transfers.
 
4. That, the occupier shall construct and maintain boundary wall of minimum ten feet height. The height of
raw material, product and dust should be less than the height of boundary wall in any case.
 
5. That, the occupier shall obtain raw material only from valid source.
 
6. That, the occupier shall maintain register for production and dispatch and submit return to the Board.
 
7. That, the occupier shall make all road pucca and shall maintain good house keeping by regular cleaning &
wetting of the premises and dust prone areas.
 
8. That, the occupier shall submit compliance report of CTO Conditions every year to the Board.
 
9. That, the occupier shall not do crushing activities beyond  31.03.2025  until the occupier has (have)
obtained Consent to Operate from the Jharkhand State Pollution Control Board.
 
10. That, the occupier shall submit online applications for renewal of consent under section 25/26 of the
Water (Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control
of Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent i.e. 31.03.2025 with
requisite fee and documents showing compliance of all of the above conditions. 
         

(B) General Conditions :

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:

62

66



S N Pollutant Time Weighted
Average

Concentration in Ambient Air

Industrial,
Residential, Rural
and Other Area

Ecologically
Sensitive Area
(notified by
Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide
(SO2), µg/m3

Annual
24 hours

50
80

20
80

2. Nitrogen Dioxide
(NO2), µg/m3

Annual
24 hours

40
80

30
80

3. Particulate Matter
(size less than 10

µm) or PM10,
µg/m3

Annual
24 hours

60
100

60
100

4. Particulate Matter
(size less than 2.5

µm) or PM2.5,
µg/m3

Annual
24 hours

40
60

40
60

5. Ozone(O3),
µg/m3

8 hours
1 hour

100
180

100
180

6. Lead (Pb) µg/m3 Annual
24 hours

0.50
1.0

0.50
1.0

7. Carbon Monoxide
(CO) mg/m3

8 hours
1 hour

02
04

02
04

8. Ammonia (NH3)
µg/m3

Annual
24 hours

100
400

100
400

9. Benzene (C6H6)
µg/m3

Annual 05 05

10. Benzo(a)
Pyrene(BaP)

Particulate Phase
only ng/m3

Annual 01 01

11. Arsenic (As)
ng/m3

Annual 06 06

12. Nickel (Ni)
ng/m3

Annual 20 20

Note : Serial no. 1 to 4 – Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.
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(2) That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

S N Parameter Standard

1 Particulate Matter 600 mg/Nm3

(3) That, the occupier shall keep  process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s)  and the discharge quantity as below:

S N Parameter Standard

(4) That, the occupier shall dispose of solid wastes as follows:

S N Waste Type Mode of Disposal

1 Hazardous Carbonaceous Wastes In co-processing in high
temperature furnaces or kilns

2 Hazardous Non-Carbonaceous
Wastes

In TSDF

3 Non-Carbonaceous Non-
Hazardous solid wastes/ Mine
Over Burden

As a substitute of Soil or Mineral

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

(9) That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

(10) That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ occupier.
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              This is issued with the approval of the Competent authority

[Rajiva Kumar Sinha]
Section Head, Dumka

         
Copy to:      Sri Krishan Kumar, Prop., M/S Maa Tara Stone Works, At- Suraidih, P.O.- Deopur, Distt.-
Pakur/ Director of Industry, Government of Jharkhand, Ranchi/ Director of Mines, Government of
Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ Chief Inspector of Factories, Government of Jharkhand,
Ranchi / D.F.O., Pakur/ D.M.O., Pakur/ Regional Officer, J.S.P.C.B., Dumka for information & necessary
action. Regional Officer is requested to examine the status of compliance every year and shall submit the
report to the Board. 

[Rajiva Kumar Sinha]
Section Head, Dumka

(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.

4. That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

Memo No. :  JSPCB/HO/RNC/CTO-
15327770/2023/572

 Dated :  2023-03-26

Rajiva 
Kumar Sinha

Digitally signed by 
Rajiva Kumar Sinha 
Date: 2023.03.26 
19:53:08 +05'30'

Rajiva Kumar 
Sinha

Digitally signed by Rajiva 
Kumar Sinha 
Date: 2023.03.26 19:53:26 
+05'30'
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JHARKHAND STATE POLLUTION CONTROL BOARD
         
TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI   834004

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139
         

         
Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and

under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

         

         

         

         

         
         
(A)          Specific Conditions:
 
 
 

Ref No. JSPCB/HO/RNC/CTO-16028417/2023/1958  Dated :  2023-11-21

1. Application (s) dated 2023-11-17 of M/S MILI STONE WORKS (STONE  CRUSHERS), Occupier Name
:NAMAJUL SHEKH for consent under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention & Control
of Pollution) Act, 1974 and under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981..

2.  Documents Relied Upon:

(a) The content of Consent-to-Establish (CTE) granted vide Ref. No. JSPCB/HO/RNC/CTE-
10747814/2022/11 dated 10.01.2022 at Maua-Dhopahari, Dist. Pakur, Khata No.: 25; Khesra No.: 23 (P),
Area-4 Bigha 16 Katha 4 Dhur, Investment Rs. 189 Lakhs for the production capacity of Stone Chips9,000
Cft/Day & Stone Dust - 900 Cft/Day of this office.

(b) The content of Consent to Operate (CTO) granted vide Ref. No. JSPCB/HO/RNC/CTO-
14795753/2023/164 dated 24.01.2023 for the production capacity of Stone Chips- 9,000 Cft/Day & Stone
Dust - 900 Cft/Day valid upto 31.12.2023;

(c) The content of Notarized  land rent agreement made on 25.06.2021 and singed by Notary, Sahebganj,
for 04 years 11 Months, valid till 24.05.2026;

(d) The content of Inspection Report Ref. No. 2352 dated 11.11.2023 of R.O. Dumka;

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -DHOPAHARI , P S -HIRANPUR , District -PAKUR ,  as follows:

Project Site-Area Investment
(Rs)

Product & Capacity Period of CTO

Plot Nos. Area Date of issue
To

Before
Expansion

Khata No.: 25;
Khesra No.: 23
(P)

4 Bigha
16
Katha 4
Dhur

189.0 Lakhs Stone Chips - 9,000
Cft/Day & Stone Dust
- 900 Cft/Day

31/05/2025

ANNEXURE-I  (6.)
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1. That, the occupier shall install dry fog mist type water sprinklers to suppress the fugitive dust emission
from crushers & plying of heavy vehicles.
 
2. That, the occupier shall submit Ambient and Noise level monitoring reports within the consent period.
 
3. That, the occupier shall store all raw materials and products under shed and shall as far as practicable do
their processing and transfer under foolproof cover(s) and shall install dust catchers over uncovered spaces
of processing and transfers.
 
4. That, the occupier shall construct and maintain boundary wall of minimum ten feet height. The height of
raw material, product and dust should be less than the height of boundary wall in any case.
 
5. That, the occupier shall obtain raw material only from valid source.
 
6. That, the occupier shall maintain register for production and dispatch and submit return to the Board.
 
7. That, the occupier shall make all road pucca and shall maintain good house keeping by regular cleaning &
wetting of the premises and dust prone areas.
 
8. That, the occupier shall submit compliance report of CTO Conditions every year to the Board.
 
9. That, the occupier shall comply the Board’s office order no. B-41, dated 11.07.23 and shall shift the
crusher unit within 5 kilo meter radius from mines which supplies the raw material to the crusher by 31st
may 2025.
 
10. That, the occupier shall submit compliance report on Board’s online Compliance Module before 120
days prior to expiry date of this CTO or every year.
 
11. That, the occupier shall not do crushing activities beyond  31.05.2025 until the occupier has (have)
obtained Consent to Operate from the Jharkhand State Pollution Control Board.
 
12. That, the occupier shall submit online applications for renewal of consent under section 25/26 of the
Water (Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control
of Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent i.e. 31.05.2025 with
requisite fee and documents showing compliance of all of the above conditions.
         

(B) General Conditions :

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:
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S N Pollutant Time Weighted
Average

Concentration in Ambient Air

Industrial,
Residential, Rural
and Other Area

Ecologically
Sensitive Area
(notified by
Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide
(SO2), µg/m3

Annual
24 hours

50
80

20
80

2. Nitrogen Dioxide
(NO2), µg/m3

Annual
24 hours

40
80

30
80

3. Particulate Matter
(size less than 10

µm) or PM10,
µg/m3

Annual
24 hours

60
100

60
100

4. Particulate Matter
(size less than 2.5

µm) or PM2.5,
µg/m3

Annual
24 hours

40
60

40
60

5. Ozone(O3),
µg/m3

8 hours
1 hour

100
180

100
180

6. Lead (Pb) µg/m3 Annual
24 hours

0.50
1.0

0.50
1.0

7. Carbon Monoxide
(CO) mg/m3

8 hours
1 hour

02
04

02
04

8. Ammonia (NH3)
µg/m3

Annual
24 hours

100
400

100
400

9. Benzene (C6H6)
µg/m3

Annual 05 05

10. Benzo(a)
Pyrene(BaP)

Particulate Phase
only ng/m3

Annual 01 01

11. Arsenic (As)
ng/m3

Annual 06 06

12. Nickel (Ni)
ng/m3

Annual 20 20

Note : Serial no. 1 to 4 – Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.
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(2) That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

S N Parameter Standard

1 Particulate Matter 600 mg/Nm3

(3) That, the occupier shall keep  process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s)  and the discharge quantity as below:

S N Parameter Standard

(4) That, the occupier shall dispose of solid wastes as follows:

S N Waste Type Mode of Disposal

1 Hazardous Carbonaceous Wastes In co-processing in high
temperature furnaces or kilns

2 Hazardous Non-Carbonaceous
Wastes

In TSDF

3 Non-Carbonaceous Non-
Hazardous solid wastes/ Mine
Over Burden

As a substitute of Soil or Mineral

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

(9) That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

(10) That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ occupier.
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              This is issued with the approval of the Competent authority

[Ashok Kumar Yadav]
Section Head, Dumka

         
Copy to:      Namajul Shekh, Prop., M/S Mili Stone Works (Stone Crushers), At - Dhopahari, Hiranpur,
Dist.- Pakur/ Chief Inspector of Factories, Ranchi/ Director of Industry, Govt of Jharkhand, Ranchi/ Director
of Mines, Govt of Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ DFO, Pakur/ DMO, Pakur/ Regional
Officer, Regional Office, Dumka for information & necessary action.

[Ashok Kumar Yadav]
Section Head, Dumka

(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.

4. That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

Memo No. :  JSPCB/HO/RNC/CTO-
16028417/2023/1958

 Dated :  2023-11-21

Ashok 
Kumar 
Yadav

Digitally signed by 
Ashok Kumar Yadav 
Date: 2023.11.21 
17:02:01 +05'30'

Ashok 
Kumar 
Yadav

Digitally signed by 
Ashok Kumar Yadav 
Date: 2023.11.21 
17:02:27 +05'30'
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JHARKHAND STATE POLLUTION CONTROL BOARD
         
TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI   834004

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139
         

         
Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and

under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

         

         

         

         

Ref No. JSPCB/RO/DMK/CTO-18787488/2024/113  Dated :  2024-04-17

1. Application (s) dated 2024-03-13 of MS MILI STONE WORKS, Occupier Name :NAMAJUL SHEKH for
consent under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981..

2.  Documents Relied Upon:

(a) The content of inspection report Ref no. 644 dated 13.04.2024 of Regional Officer, Regional
Office Cum-Laboratory, J.S.P.C. Board, Dumka.

(b) The content of D.F.O., Pakur forest Division letter no.1837 dated 23.12.2016 which shows that the
distance of the proposed all Plots, Mauza- Dhovaphari, PO - Hiranpur, Dist - Pakur is more than 250 mtrs
away from Notified Forest boundary and there is no any National Park, Wild Life Sanctuary and
Biodiversity area within 10 KM radius.

(c) The content of Environmental Clearance vide Ref. letter No.- EC/183/DEIAA, dated 26.09.2017 by
DEIAA, Pakur, Jharkhand for Mili Stone Works for proposed site / plot No.20, 36, 37 and 38, J.B. No.-19,
25 (Area- 5.43 Acre (HA - 2.20) At+ Mauza- Dhovaphari, PO - Hiranpur, Dist - Pakur for capacity of
production of stone boulders 958 TPD & Transfer Environmental Clearance vide Ref. letter No.-
EC/SEIAA/2023-24/2963/2023/375, dated 02.11.2023 by SEIAA, Ranchi, Jharkhand for Mili Stone
Works for proposed site / plot No. 20, 36, 37 and 38, J.B. No.-19, 25 (Area- 5.43 Acre (Ha. - 2.20) At+
Mauza- Dhovaphari, PO - Hiranpur, Dist - Pakur.

(d) The content of mining lease deed which was made on 31.10.2019 for stone mining from 31.10.2019 to
10 years i.e.till 30.10.2029, plot No.20, 36, 37 and 38, J.B. No.-19, 25 (Area- 5.43 Acre (HA - 2.20) At+
Mauza- Dhovaphari, PO - Hiranpur, Dist - Pakur with Tracing site map of land signed by Proponent, DMO
& DC, Pakur.

(e) The content of Consent to Establish (CTE) Ref no. JSPCB/HO/RNC/CTE-7443847/2020/289
Dated24.07.2020.

(f) The content of Consent to operate (CTO)  Ref no. JSPCB/RO/DMK/CTO-16056321/2023/131 Dated
29.06.2023.

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -DHOVAPHARI , P S -HIRANPUR , District -PAKUR ,  as follows:

Project Site-Area Investment
(Rs)

Product & Capacity Period of CTO

Plot Nos. Area Date of issue
To

ANNEXURE-I  (7.)
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(A)          Specific Conditions:
 
 
 
1. That, the occupier shall make agreement with transporters to transport stone boulder in fully covered and
leak proof vehicles;
 
2. That, the occupier shall do mining activities only if, mining lease has valid time validity.
 
3. That, the occupier Shall Submit Production figure of the Boulder duly certified by D.M.O, within consent
period.
 
4. That, the occupier shall supply Stone Boulder only to those stone crusher units which have valid Consent
to Operate order from Board and shall maintain record of it and show the record to the Inspecting Officer at
the time of inspection;
 
5. That, the occupier shall preserve live soil of the mine(s) and shall reclaim mined out areas by filling it
(them) with over burden and live soil and shall do tree plantation over it (them). In no case soil be stored out
of mine lease area and report to J.S.P.C. Board.
 
6. That, the occupier shall reclaim mines out area regularly and do tree plantation in at least 33% of the
space preferably along the periphery and in vacant space.
 
7. That, the occupier shall not use any sort of explosives for mining activities without obtaining explosive
license from Explosive Department.
 
8. That, the occupier shall maintain the compliance status failing which CTO will be revoked or
environmental compensation will be levied.
 
9. That the occupier shall provide information to JSPCB regarding temporary discontinue/ under
suspension/closed and accident or other unforeseen act or event of the unit.
 
10. That, the Board will review Consent-to-Establish after finalization of DSR & if required necessary
modifications shall be made.
 
11. That, the occupier shall not do mining activities beyond 31.03.2026 until the occupier has (have)
obtained Consent to Operate from the Jharkhand State Pollution Control Board.
 
12. That, the occupier shall submit compliance report on Board's online Compliance Module before 120
days prior to expiry date of this CTO or every year.
 

Before
Expansion

Mouza-
Dhovapahari,
Khata no. 19,
25 Plot no.- 20,
36, 37 and 38

5.43
Acre
(2.20
Ha.)

Rs. 192.00
Lakh

Stone Boulder - 326
TPD

31/03/2026
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13. That, the occupier shall submit compliance report of CTO Conditions every year to the Board.
 
14. That, the occupier shall carry out mining activity at a minimum distance of 100 meter away from the
bank of any river or stream or water body.
 
15. That, the occupier shall submit ambient air quality and Noise level monitoring reports every six month to
the board.
 
16. That, the occupier shall comply all the general & specific conditions of Environmental Clearance and
shall submit compliance report every six months to the Board and shall keep their annual production within
the capacity mentioned in Environmental Clearance.
 
17. That, the occupier shall install fixed type water sprinklers to cover all dusty places in the premises to
impart water spraying intermittently and during loading, unloading of raw materials/products and wastes.
 
18. That, the occupier shall submit applications for renewal of consent under section 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent with requisite fee and
documents showing compliance of all of the above conditions.
 
19. That the occupier shall provide information to JSPCB regarding temporary discontinue/ under
suspension/closed and accident or other unforeseen act or event of the unit.
         

(B) General Conditions :

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:
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S N Pollutant Time Weighted
Average

Concentration in Ambient Air

Industrial,
Residential, Rural
and Other Area

Ecologically
Sensitive Area
(notified by
Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide
(SO2), µg/m3

Annual
24 hours

50
80

20
80

2. Nitrogen Dioxide
(NO2), µg/m3

Annual
24 hours

40
80

30
80

3. Particulate Matter
(size less than 10

µm) or PM10,
µg/m3

Annual
24 hours

60
100

60
100

4. Particulate Matter
(size less than 2.5

µm) or PM2.5,
µg/m3

Annual
24 hours

40
60

40
60

5. Ozone(O3),
µg/m3

8 hours
1 hour

100
180

100
180

6. Lead (Pb) µg/m3 Annual
24 hours

0.50
1.0

0.50
1.0

7. Carbon Monoxide
(CO) mg/m3

8 hours
1 hour

02
04

02
04

8. Ammonia (NH3)
µg/m3

Annual
24 hours

100
400

100
400

9. Benzene (C6H6)
µg/m3

Annual 05 05

10. Benzo(a)
Pyrene(BaP)

Particulate Phase
only ng/m3

Annual 01 01

11. Arsenic (As)
ng/m3

Annual 06 06

12. Nickel (Ni)
ng/m3

Annual 20 20

Note : Serial no. 1 to 4 – Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.
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(2) That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

S N Parameter Standard

(3) That, the occupier shall keep  process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s)  and the discharge quantity as below:

S N Parameter Standard

(4) That, the occupier shall dispose of solid wastes as follows:

S N Waste Type Mode of Disposal

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

(9) That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

(10) That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ occupier.

(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.
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              This is issued with the approval of the Competent authority

 
(Rajiva Kumar Sinha)

Regional Officer

         
Copy to:      Shri Namajul Shekh, Prop., M/s Mili Stone Works (Stone Mines), At- Dhovaphari, PO -
Hiranpur, Dist - Pakur/ Director of Industry, Government of Jharkhand, Ranchi/ Director of Mines,
Government of Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ Chief Inspector of Factories, Ranchi/
D.F.O., Pakur/ D.M.O., Pakur / Member Secretary, Jharkhand State Pollution Control Board, Ranchi for
information & necessary action.

 
(Rajiva Kumar Sinha)

Regional Officer

4. That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

Memo No. :  JSPCB/RO/DMK/CTO-
18787488/2024/113

 Dated :  2024-04-17

RAJIVA 
KUMAR 
SINHA

Digitally signed by 
RAJIVA KUMAR 
SINHA 
Date: 2024.04.17 
12:52:40 +05'30'

RAJIVA 
KUMAR SINHA

Digitally signed by RAJIVA 
KUMAR SINHA 
Date: 2024.04.17 12:53:05 
+05'30'
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JHARKHAND STATE POLLUTION CONTROL BOARD
         
TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI   834004

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139
         

         
Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and

under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

         

         

         

         

Ref No. JSPCB/HO/RNC/CTO-18052358/2024/297  Dated :  2024-02-27

1. Application (s) dated 2024-01-27 of M/S ASRAFUL SHEKH, Occupier Name :ASRAFUL SHEKH for
consent under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981..

2.  Documents Relied Upon:

(a) The content of Consent to Establish (CTE) granted in expansion vide Ref No.- JSPCB/HO/RNC/CTE-
15298761/2023/71, Dated 29.01.2023 at Khata no. 16 & 22, Plot No.- 51 & 74, Mauza-Dhowapahari,
Dist.-Pakur, Area-05 Bigha, 18 Katha, 07 Dhur, Investment Rs. 116 Lakhs for the production capacity of
Stone Chips-342 TPD and Stone Dust-38 TPD of this office.

(b) The content of Consent to Establish (CTE) granted before expansion vide Ref No.
JSPCB/HO/RNC/CTE-1753735/2018/512, Dated 17.05.2018 at Khata no. 16 & 22, Plot No.- 51 & 74,
Mauza-Dhowapahari, Dist.-Pakur, Area 05 Bigha, 18 Katha, 07 Dhur, Investment Rs. 51.35 Lacs for the
production capacity of Stone Chips - 720 Cft/Day of this office.

(c) The content of Consent to Operate (CTO) granted before expansion vide Ref No.
JSPCB/HO/RNC/CTO-15467986/2023/508, Dated 18.03.2023 for the production capacity of Stone Chips-
342 TPD and Stone Dust-38 TPD valid up to 31.03.2024 of this office.

(d) The content of notarized affidavit for rent dated 11/06/2022 executed by and b/w Sri Bhugol Paharia
with Md Asraful Shekh for J. B. No.: 16 & 22; Plot No.: 51 & 74 in Mauza – Dhowapahari, Pakur over a
total area of 05 Bigha 18 Katha 07 Dhur valid for 04 years 11 months;

(e) The content of Inspection Report Ref. No. 298 dated 20.02.2024 of R.O. Dumka;

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -DHOWAPAHARI , P S -HIRANPUR , District -PAKUR ,  as follows:

Project Site-Area Investment
(Rs)

Product & Capacity Period of CTO

Plot Nos. Area Date of issue
To

In Expansion Khata no.-16 &
22, Plot No.-
51 & 74

05
Bigha,
18
Katha,
07 Dhur

116 Lakhs Stone Chips-342 TPD
and Stone Dust-38
TPD

31/03/2025

ANNEXURE-I  (8.)
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(A)          Specific Conditions:
 
 
 
1. That, the occupier shall install dry fog mist type water sprinklers to suppress the fugitive dust emission
from crushers & plying of heavy vehicles.
 
2. That, the occupier shall submit Ambient and Noise level monitoring reports within the consent period.
 
3. That, the occupier shall store all raw materials and products under shed and shall as far as practicable do
their processing and transfer under foolproof cover(s) and shall install dust catchers over uncovered spaces
of processing and transfers.
 
4. That, the occupier shall construct and maintain boundary wall of minimum ten feet height. The height of
raw material, product and dust should be less than the height of boundary wall in any case.
 
5. That, the occupier shall obtain raw material only from valid source.
 
6. That, the occupier shall maintain register for production and dispatch and submit return to the Board.
 
7. That, the occupier shall make all road pucca and shall maintain good house keeping by regular cleaning &
wetting of the premises and dust prone areas.
 
8. That, the occupier shall submit compliance report of CTO Conditions every year to the Board.
 
9. That, the occupier shall comply the Board’s office order no. B-41, dated 11.07.23 and shall shift the
crusher unit within 5 kilo meter radius from mines which supplies the raw material to the crusher by 31st
may 2025.
 
10. That, the occupier shall submit compliance report on Board’s online Compliance Module before 120
days prior to expiry date of this CTO or every year.
 
11. That, the occupier shall not do crushing activities beyond 31.03.2025 until the occupier has (have)
obtained Consent to Operate from the Jharkhand State Pollution Control Board.
 
12. That, the occupier shall submit online applications for renewal of consent under section 25/26 of the
Water (Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control
of Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent i.e. 31.03.2025 with
requisite fee and documents showing compliance of all of the above conditions.
         

(B) General Conditions :

(1) That, the occupier shall maintain the National Ambient Air Quality Standard given below:
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S N Pollutant Time Weighted
Average

Concentration in Ambient Air

Industrial,
Residential, Rural
and Other Area

Ecologically
Sensitive Area
(notified by
Central Govt.)

(1) (2) (3) (4) (5)

1. Sulphur Dioxide
(SO2), µg/m3

Annual
24 hours

50
80

20
80

2. Nitrogen Dioxide
(NO2), µg/m3

Annual
24 hours

40
80

30
80

3. Particulate Matter
(size less than 10

µm) or PM10,
µg/m3

Annual
24 hours

60
100

60
100

4. Particulate Matter
(size less than 2.5

µm) or PM2.5,
µg/m3

Annual
24 hours

40
60

40
60

5. Ozone(O3),
µg/m3

8 hours
1 hour

100
180

100
180

6. Lead (Pb) µg/m3 Annual
24 hours

0.50
1.0

0.50
1.0

7. Carbon Monoxide
(CO) mg/m3

8 hours
1 hour

02
04

02
04

8. Ammonia (NH3)
µg/m3

Annual
24 hours

100
400

100
400

9. Benzene (C6H6)
µg/m3

Annual 05 05

10. Benzo(a)
Pyrene(BaP)

Particulate Phase
only ng/m3

Annual 01 01

11. Arsenic (As)
ng/m3

Annual 06 06

12. Nickel (Ni)
ng/m3

Annual 20 20

Note : Serial no. 1 to 4 – Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.
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(2) That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

S N Parameter Standard

1 Particulate Matter 600 mg/Nm3

(3) That, the occupier shall keep  process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s)  and the discharge quantity as below:

S N Parameter Standard

(4) That, the occupier shall dispose of solid wastes as follows:

S N Waste Type Mode of Disposal

1 Hazardous Non-Carbonaceous
Wastes

In TSDF

2 Non-Carbonaceous Non-
Hazardous solid wastes/ Mine
Over Burden

As a substitute of Soil or Mineral

3 Hazardous Carbonaceous Wastes In co-processing in high
temperature furnaces or kilns

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

(9) That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

(10) That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ occupier.
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              This is issued with the approval of the Competent authority

[Kamlakant Pathak]
Section Head, Dumka

         
Copy to:      M/s Asraful Shekh (Stone Crusher), At + Mauza – Dhowapahari, P.O.- Hiranpur, Distt.-
Pakur/Director of Industry, Government of Jharkhand, Ranchi/ Director of Mines, Government of
Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ Chief Inspector of Factories, Government of Jharkhand,
Ranchi / D.F.O., Pakur/ D.M.O., Pakur/ Regional Officer, J.S.P.C.B., Dumka for information & necessary
action.

[Kamlakant Pathak]
Section Head, Dumka

(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.

4. That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

Memo No. :  JSPCB/HO/RNC/CTO-
18052358/2024/297

 Dated :  2024-02-27

Kamlaka
nt Pathak

Digitally signed by 
Kamlakant Pathak 
Date: 2024.02.27 
14:32:44 +05'30'

Kamlak
ant 
Pathak

Digitally signed 
by Kamlakant 
Pathak 
Date: 
2024.02.27 
14:33:08 +05'30'
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ANNEXURE-II   (1.)
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ANNEXURE-II  (2.)
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), JHARKHAND)

To,

The -1
NAMAJUL SHEKH
Village  - Jankinagar, Post Office - Prithinagar, Panchayat -
Raghunandanpur Urf Chanchaki, Police Station - Pakur, Pakur, Jharkhand.
-816107

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/JH/MIN/446101/2023 dated 08 Oct 2023. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC23B001JH110385
2. File No. EC/SEIAA/2023-24/2963/2023
3. Project Type New
4. Category B
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project Dhobapahari Stone Mine (Area –2.20 Ha /
5.43 Acre)

7. Name of Company/Organization NAMAJUL SHEKH
8. Location of Project JHARKHAND
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 29/11/2023

(e-signed)
Ashok Kumar, IFS
Member Secretary

SEIAA - (JHARKHAND)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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Digitally signed by: Shri Ashok Kumar,
IFS
Designation: Member Secretary
Date and Time: 11/29/2023 4:50:55 PM

Signature Not Verified
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CRUSHER), qG ¢ yaio- JSPCB/HORNCICTO-145 16733/2023/1321 fi : 28-07-2023 

4 

s utry-HE-yrlI GHOI � 814101 

MIS AZHAR ISLAM, 
Occupier Name :AZHAR ISLAM 
Mauza -BELPAHARI NO 65/71, Plot No .95/P, J.B. No.- 57 
PS -HIRANPUR, District -PAKUR 

^I4IG - 1|82 

fayqv, 
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JSPCE 

4. 

-2843 

G4 fagg Hqy yaT HrI f IY� DÉ MIS LAXMI GANESH STONE 
WORKS (STONE CRUSHERS), 

17695183/2023/1901 feico : 08.11.2023 ErNT HldT HEHÍT (CTo) faf d 3q9TeA ¢ 

yaic Ref No. JSPCB/HO/RNCCTO 

rl�-HE-9rlI GHI -814101 

2149 

MIS LAXMI GANESH STONE WORKS, Occupier Name : AJOY KUMAR Mauza -SURAIDIH NO-66, Khata No.-05, Plot No.- 117,118, 120 to 123 
PS-SURAIDIH, District -PAKUR 
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2181 

Jyyda fays fds 
(STONE CRUSHERS), à yz 

3 

814101 

MIS MAA TARA STONE WORKS, Occupier Name: KRISHAN KUMAR Mauza -SURAIDIH NO 66. Khata No.- 37, Plot No.- 61 PS-SURAIDIH, District -PAKUR 

yfd oAI & fa 3I4 s616 MIS MAA TARA STONE WORKS 
qat- Ref No. JSPCB/HO/RNCICTO-15327770/2023/572 

fazarH, 

E0/ 

gHG1/ feT#�28||)cy 
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Item No. 01         Court No. 2 
 

  
 

BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
 

 

Original Application No. 1264/2024  

 
 

Nayaka Soren        Applicant 

 
Versus 

 

 State of Jharkhand        Respondent(s) 
  

 
  

 

Date of hearing: 21.11.2024 

 

 

 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER 
   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  
    

   
ORDER 

 

 

1. Nayaka Soren, Mukhiya, Gram Panchayat Ghagharjani, Resident of 

Village Ranikola, Post Devpur, Panchayat Ghagharjani, Block Hiranpur, 

District Pakur, State of Jharkhand has sent a letter petition dated 

13.06.2024 complaining about illegal operation of stone crushers and 

stone mining causing damage to the environment and this letter petition 

has been registered as original application under Section 14 & 15 of 

National Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act 

2010’) in exercise of suo-moto jurisdiction in view of law laid down by 

Supreme Court in Municipal Corporation of Greater Mumbai Versus 

Ankita Sinha and Others, (2022) 13 SCC 401. 

 

2. The complainant has said that there are six stone crushers namely 

M/s Ajhar Islam, Black Diomand Stone Works, M/s Laxmi Ganesh Stone 

Works, M/s Maa Tara Stone Works, M/s Mili Stone Works and M/s Asraful 

Shekh which are engaged in the activities of stone mining and crushing 
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and the dust emitted therefrom is causing damage to environment by 

causing air pollution and it is resulting in serious health hazards to the 

local people. Even transportation of mineral is not carried out in 

accordance with environmental norms. For the purpose of mining, heavy 

blasting operations are undertaken which endanger the constructions in 

the vicinity of the mining sites.  

 

3. The allegations made in the letter petition, in our view, prima facie 

give rise to substantial question relating to environment arising out of the 

implementation of enactments mentioned in Schedule I of NGT Act 2010 

but before proceeding further in the matter we find it appropriate to obtain 

a factual report and for this purpose, we constitute a Joint Committee 

comprising Central Pollution Control Board (hereinafter referred to as 

‘CPCB’); Regional Integrated Office Ministry of Environment Forest and 

Climate Change, Ranchi; Jharkhand State Pollution Control Board and 

District Magistrate, Pakur.  

 

4. CPCB shall be the Nodal Authority for co-ordination and compliance. 

 

5. The above Committee shall visit the site, collect relevant information, 

interact with the stakeholders and submit a factual report within six 

weeks.  

 

6. List this matter on 17.01.2025. 

Sudhir Agarwal, JM 

 

 
 

Dr. Afroz Ahmad, EM 
 

 

 

November 21, 2024 
O.A. No. 1264/2024  
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